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titled "Non compliance of EC conditions by Kulda Coal M , Odisha & Tamnar Thermal Plant.
Chhauisgarh".

Please find Action Taken Report in compliance o
and necessary action.

Encl:'- As above.

ve order for your kind perusal

r ry
servation Boardhhattisgarh En ment Con

Nava Raipur Atal Nagar, District-Raipur (C.C.)

Endt.No. lllol scl lcECBl2023 Nava Raipur Atal Nagar, dated: _J_J2023
Copy to:

I - Additional Chief Secretary, Govt. of Chhattisgarh, CM secretariat, Mantralaya,
Mahanadi Bhawan, Nava Raipur Atal Nagar, District-Raipur and Chairman,
Chhattisgarh Environment Conservation Board, Paryawas Bhawan, Sector-I9, Nava
Raipur Atal Nagar, District-Raipur for favor of information please.

2- Special Secretary, Gort. of Chhattisgarh, Department of Housing and Environment,
Mantralaya, Mahanadi Bhawan, Nava Raipur Atal Nagar, District-Raipur for favor of
information please.

3- OSD, Oflice of the Chief Secretary, Mantralaya, Mahanadi Bhawan, Nava Raipur Atal
Nagar, District-Raipur for information and necessary action please.

Member Secretary
Chhattisgarh Environment Conservation Board
Nava Raipur Atal Nagar, District-Raipur (C.G.)
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CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Paryavas Bhawan, North Block, Sector-19

Nava Raipur Atal Nasar-492002. District-Raipur (C.G.)
Email- hocecb@email.com

No.74j filO/Tech.ICECB/2023 NavaRaipurAtatNagar,dated: o4toSi2023
To,

The Registrar,
National Green Tribunal, Principal Bench,
Faridkot House, Copemicus Marg,

. New Delhi - ll0 001

Sub.:- Submission of Action Taken Report w.r.t. News report published in the Indian Express,
Daily News Paper dated : 4th February, 2022, Kolkata, Late City Edition titled "Non
compliance of EC conditions by Kulda Coal Mine, Odisha & Tamnar Thermal Plant,
Chhattisgarh".

Ref.:- Order daled l2l0l12023 of Hon'ble National Green Tribunal, Principal Bench, New
Delhi in Original Application No .23612022.

----0----
Please refer to the order dated l2l0l12023 of Hon'ble National Green Tribunal, Principal

Bench, New Delhi in Original Application No.23612022 in the matter of News report published
in the Indian Express, Daily News Paper dated: 4th February, 2022, Kolkata, Late City Edition



Sub.:- News report published in the Indian Express, Daily News Paper dated: 4th
February, 2022, Kolkat4 Late City Edition titled "Non compliance of EC
conditions by Kulda Coal Mine, Odisha & Tamnar Thermal Plant,
Chhattisgarh".

The main directions given by Hon'ble NGT Principal Bench, New Delhi in its
order dated 12/0112023 on above subject matter are as below :-

l. Looking to the entirety of facts and circumstances and the fact that on

account of transportation of coal, pollution due to bad condition of road is
continuing, we find it appropriate to direct that entire road in question shall
be constructed and completed within a period of 4 months. The cost of
such construction shall be shared by State of Chhattisgarh and Odisha

equally and they shall have liberty to recover the said cost from the

concerned proponents proportionately.

2. A joint committee report by State PCB has also been filed wherein we find
that the minutes of meeting of chaired by Chief Secretary, Odisha has been

repeated. Nothing further has been said and there is nothing to show that
any action was taken with regard to imposition of environmental

compensation 'Polluter Pays'principle as was observed earlier vide order

dated 15/0712022.

3. We therefore further direct State PCB, Odisha and Chhaftisgarh both to
take steps for determining and recovering environmental compensation for
past violations from the concemed project proponents and submit arr.action

taken before Tribunal by next date.

4. We also make it clear that if the directions in respect of construction of
road within the prescribed period remain uncomplied, Chief Secretaries of
both the States i.e. Odisha and Chhattisgarh shall appear before Tribunal
on next date. We also make it clear that construction of road shall ensure

plantation and provision for dust suppression on the side of the road as per

office Memorandum of MoEF&CC dated 28108/2019 providing

"Guidelines for disposal / utilization of fly ash for reclamation of low lying
area and in stowing of abandoned mines/quarries, March 2019" and the

Notification of MoEF&CC dated 21/0512020 relating to use of coal by
Thermal Power Plants laying down provisions relating to transportation of
coal.

a
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(1) Construction of road within the prescribed time period.
(2) Determination and recovery of environmental compensation for past

violations from the concemed project proponents.

(3) Action plan for transportation of coal from collieries to project proponent's

site by conveyor belt and rail.
(4) Formation of committee for supervision of coal transportation in pollution free

manner.

(1) Construction of road within the prescribed time period.

In order to act upon the above action points, a meeting under the chairmanship of
Chief Secretary of Chhattisgarh State was held on 19/01/2023. The meeting was

attended by Additional Chief Secretary, Department of Housing and

Environment, Secretary PWD, Managing Director CSIDC, Collector (In-charge)

of Raigarh, Engineer in Chief PWD and Regional Officer, Chhattisgarh

Environment Conservation Board, Raigarh by video conferencing. Member
Secretary, Chhattisgarh Environment Conservation Board attended the meeting in
person. It was decided to recover the cost of construction of road from the

concemed proponents proportionately. A copy of minutes of the meeting is

enclosed as Annexure-I.

Public Works Department (PWD) informed that the length of part of road from
" Kulda Coal Mine, Odisha to Tamnar is about 19 KM in Chhattisgarh. Estimated

cost of construction of 14.40 KM length ofroad from Hukaradeepa-Dhourabhata

to Hamirpur is Rs. 41 .8265 Crores. As per the information received from the

Collector, Raigarh vide letter dated 1710412022, construction of remaining 4.6

KM length of road from Hukaradeepa to Tamnar is in progress. Arrangement of
water sprinkling has been made to suppress the dust during construction. As per

the report, about 02 KM length of road from Hamirpur Chowk to Village-
Lamdand is in damaged condition. Remaining 12.4 KM length of road is in good

condition. Copy of the letter alongwith joint inspection report is enclosed as

Annexure-IL

a

a

a

5. Further, in case the direction with respect to assessment and recovery of
environmental compensation remains in-complied with, Member
Secretaries of State PCBs of Odisha and Chhattisgarh both shall appear
before Tribunal on next date.

The following are the main action points in view of the above directions given by
the Hon'ble NGT :-
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Public Works Department, Govt. of Chhattisgarh has sanctioned an amount
of Rs.4088.93 Lacs i.e. Rs.40.8893 Crores for construction of 14.40 KM of road
from Hukaradeepa to Dhourabhata to Hamirpur. A copy of the sanction letter is
enclosed as Annexure-Ill A copy of the letter dared 17/0412023 received from
Engineer in Chief, PWD regarding the latest status of Tamnar-Hukaradeepa-
Dhourabhata-Hamirpur is enclosed as Annexure-IV. Accordingly 14.40 KM
length of Hukaradeepa to Dhourabhata to Hamirpur is scheduled to be completed
by 1210412024- Remaining 4.6 KM length of ramnar-Hukaradeepa road which is
part of 19 KM road is under progress and is scheduled to be completed by the end
of the month of August 2023. Latest status report received in this regard from the

.. Office of Executive Engineer, PWD, Raigarh Division and Color photographs of
the road are enclosed as Annexure-V.

(2) Determination and recovery of environmental compensation for past violations
from the concerned project proponents.
r In compliance of order of Hon'ble NGT, chhattisgarh Environment conservation

Board has imposed Environmental Compensation adopting the Methodology for
Assessing Environmental Compensation issued by Central pollution Control
Board. The amount of Environmental Compensation comes out to be Rs. 21.90
crores. The estimated cost of construction of 14.40 KM road is Rs. 41.8265
crores. The total amount i.e. Rs. 21.90 + Rs. 41.8265 = 63.7265 crores has been
devided in proportion of the quantity of coal transported by road from Kulda to
Raigarh. Accordingly, Direction r/s 3 I'A' Air (Prevention and Control of
Pollution) Act, 1981 for imposition of Environmental Compensation for damage
caused by transportation of coal from Kulda Mine to Tamnar were issued to 09

' power plants/industrie s on 2010112023. The details of imposed Environmental
Compensation is as below:-

Amount
(in Crore Rs.)

I I\,I/s Jindal Power Limited, Village-Tamnar, Tehsil-Tamnar,
District - Raigarh

34.3999

) lvVs D.B. Power Limited, Village-Badadarha, Post-Kanwali,
Tehsil - Dhabhra, District - Sakti

5.3019

IWs Ind Synergy Limited, Village-Mahuapali, Siyarpali, Tehsil-
Raigarh, District -Raigarh

l .8356

4 IWs Jindal Steel and Power Limited, (Dongamahua Captive
Power Plant), Village-Dongamahua, Tehsil-Tamnar, District-
Raigarh

9.1379

5 IM/s JSW lspat Special Products Limited, Village-Naharpali,
Tehsi l-Kharsiya, District - Rai garh

1.4979

IWs R.K.M. Powergen Private Limited, Village-Uchhapinda,
Tehsil-Dhabhra, District - Sakti

3.1287

7 IWs Raigarh Energy Generation Limited. Village-Bade Bhandar,

Tehsil-Pusor, District - Raigarh

6.1689

8 Ir,l/s S.K.S. Power Generation (Chhattisgarh) Limited, Village-
Binjhkot and Darramuda, Tehsil-Kharsiya, District - Raigarh

1.6441
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lvlls Bharat Aluminium Company Limited, Balco Nagar,
Korba, District - Korba

0.61l6

o The above power plants/industries were asked to deposit Environmental
Compensation within 15 days from the date of issue of above direction. Copies of
the direction are enclosed as Annexure-Vl.

o Out of above 09 power plants/industries (1) NI/s Jindal Power Limited, Village -

.. Tamnar, Tehsil-Tamnar, District-Raigarh and (2) Mis Jindal Steel and Power
Limited, (Dongamahua Captive Power Plant), Village - Dongamahua, Tehsil-
Tamnar, District-Raigarh appealed in Hon'ble Supreme Court. Hon'ble Supreme

Court has given liberty to the above industry to approach the National Green

Tribunal (NGT) by way of review application within a period of 15 days in its
order dated 1710212023. The Hon'ble NGT, Principle Bench, New Delhi has

listed the matter on 1510512023 for further hearing. Copy of order of Hon'ble
Supreme Court is enclosed as Annexure-VII.

e Other 02 plants (1) M/s R.K.M. Powergen Private Limited, Village- Uchhapinda,

Tehsil-Dhabhra, District-Sakti and (2) I\4/s Raigarh Energy Ceneration Limited,
Village-Bade Bhandar, Tehsil-Pusor, District-Raigarh appealed in Hon'ble High
Court of Chhattisgarh. Hon'ble High Court of Chhattisgarh stayed the effect and

operation of order dated 20/01/2023 of Chhattisgarh Environment Conservation

' Board. Copy of order of Hon'ble High Court is enclosed as Annexure.VIII.
. Other 05 power plants/industries ( 1 ) IWs D.B. Power Limited, Village-

Badadarha, Post -Kanwali, Tehsil-Dhabhra, District-Sakti. (2) M/s Ind Syenrgy

Limited, Village- Mahuapali, Siyarpali, Tehsil-Raigarh, District- Raigarh. (3) M/s
JSW Ispat Special Product Limited, Village- Naharpali, Tehsil-Kharsiya, District-
Raigarh. (a). M/s S.K.S. Power Generation (Chhattisgarh) Limited, Village-
Binjhkot and Darramuda, Tehsil-Kharsiya, District-Raigarh and (5). M/s Bhart

Aluminium Company Limited, Balco Nagar, Korba, District-Korba did not

respond to the direction issued by Chhattisgarh Environment Conservation Board

on 2010112023. Therefore all the above 05 power plants/industries were issued

closure direction on 22102/2023 u/s 3 1'A' of Air (Prevention and Control of
Pollution) Act, 1981. Copy of direction is enclosed as Annexure-Ix.

o Out of above 09 power plants/industries, one power plant namely M/s S.K.S.' Power Generation (Chhattisgarh) Limited, Village-Binjhkot and Darramuda,

Tehsil-Kharsiya, District - Raigarh has deposited an amount of Rs. 1.6441 Crores

on 2310212023 in separate EC account of Chhattisgarh Environment Conservation

Board. Received copy of EC is enclosed as Annexure-X.

o Out of above 09 power plants/industries, 08 power plants/industries have

appealed in the Hon'ble High Court of Chhattisgarh for the grant of stay against

the direction of Chhattisgarh Environment Conservation Board. The Hon'ble

High Court has stayed the effect and operation of direction dated 2010112023 I

9.
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22102/2023 of chhattisgarh Environment conservation Board till further order.
The matter is under consideration before the Hon'ble High Court. Copy of order
of Hon'ble High Court is enclosed as Annexure-Xl.

(3) Action plan for transportation of coal from collieries to project proponent's site
by conveyor belt and rail.
o" Action plan for transportation ofcoal from collieries to project proponent's site by

conveyor belt and rail is enclosed as Annexure.Xll.

(4) Formation of committee for supervision of coal transportation in pollution free
manner.

o District collector Raigarh has constituted a committee to keep watch on the
condition of road. The committee comprises of (l ) Sub Division Magistrate
(SDM), (2) District Transport Officer (RTO) (3) Regional Officer, Chhattisgarh
Environment Conservation Board, Raigarh (4) Executive Engineer, pWD and (5)
Mining Officer. Copy of order is enclosed as Annexure-XIII.

o committee inspected the road on 1210412023. As per the inspection report
(1) Construction of 3.3 KM bitumen road and 1.3 KM cement concrete road
between Tamnar and Hukaradeepa was found in progress. (2) 12 KM road

" between Hukaradeepa to Hamirpur was found in good condition, (3) About 02
KM length of road from Hamirpur Chowk to Village-Lamdand was found in
damaged condition. (4) There was no deposition of dust in school, health center
situated beside road.

It is quite evident that Govemment of chhattisgarh has taken all necessary steps
for the compliance of direction given by Hon'ble NGT in its order dated 12/0112023.
Sincere efforts have been taken for the construction of road from Hamirpur to
Dhourabhata to Hukaradeepa to Tamnar.

In view of the above, personal appearance of the Chief Secretary, Govt. of
chhattisgarh before Hon'ble NGT may be exempted in the next date of hearing i.e. on
15105t2023.

As the matter regarding direction issued by Chhattisgarh Environment
Conservation Board on 20101/2023 for imposition of Environmental Compensatlon ls
subjriiice in the Hon'ble High Court, personal appear of
Chhattisgarh Environment Conservation Board before
in the next date of hearing i.e. on 1510512023.

the Member Secretary,

NGT may be exempted

ecretary
Chhattisgarh Environment Conservation Board
Nava Raipur Atal Nagar, District-Raipur (C.G.)

on'b
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qmfiq tcmd fr-{ Bq{f, BR-cd dq. q-$ ffi t {i-smtfr-{ qo-q"r er}.q.

vqw zsa/zozz I qiftd eiltg fu 12/01/ zozt d q-Rqrc-r td TCq
$E.q q+f,q of erqerdT q oilqifu-f, t-d-o.

frqr6'rs 01 2023

o-rffi fr-qrur

ftqq :- Nelys reporl published in the Newspaper named Indian Express, Daily News paper

dated : 4th February,2022,Kolkata, Late Citl,Edition titled "Non compliance of EC

conditions by Kulda Coal Mine, Odisha & Tamnar Thennal Plant, Chhaftisgarh,,.

Iq $fus q-6tqq, E-dsrE cn-$q. qt ortIetdr q fuo fi/o1/2023 a,i gc<

sfr-q d efuoeT d qm+q tcnd =i-{ trg{m, ffftrd ts, C ftrftff i frqrrrtftq
q-mqoT GT).q. a,irr. %6/2ozz t vtftd erTtrT ft-{i-fi t2/o1/2023 d qRutFH !ff .Tfi

el-fi orffi d r{riq i B-o-fi oilq}fud qrt .d I t-d6 tt 3rq{ g@ TJ.fuq, crsl-{] Tq

c-qte1lT ft'qTrT, qftq, d)6 ffinT fuqFr, udrl Tl-q.ffif,, E-ds-1g €e gg$qa
ffic 6TmteTi, s'lTrfr o-+riq, fuar-s{rr6, ugu eifuior, Fil-m fulT fuiTir dqT

effrq s{ffi, s}+q 6rqte..'q, Edqrg trqlq-ioT riiHnT {sd, sqrG frM oHfu,r
$ qpaq t BcRem gt r t-o-o { e-{rq HfuE, E-dE 16 c-qfq-i"r risglT qsf, qftf,.rf,

w t eqRero elt .

td-fi d ciRq it iffiFr qfu-q, Edg.TE cqfTirr riqHnT 'r.eE ET$ qdlql'.Tqr d
fl-a{-q T{.q.8. t ftqrnfi-c q-m'wT d.q. q;qt*- n6/2o22, qEr;rfi 6t"G 6qH
ftfrie o1 qcr dqfl u.flq (s.SqT) t tnm-a.r d vgo qr,f t Edsr-B {ruq d
ffifi (qrqqd tf qRqET d or<ur sqslT t qeiffo tr

s-eg, e.fuq ETqr qf,rqT'rs.t fu sm eriiv d qRqrf,{ q ftE{fufu-d ETffi o1
----------N \\itit 6 :-

1. En<t-o.qcrq ssm qFf d EdH'TE yrq d qrrT t qfi?t rt'€o ET Frqfq 1

2. lTsdl *1 iilF-rlrrrg, q-o fu-sors, q{skr, FrqiET 6Td rh1 q.rfr G gftd
yq s-fuo s-6N t ao-+-q qR-+sq silfr +1 FFliTfr fu o-+f,cr of 3rerq.effir t

1
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3. qqt{{oftq eTfrrEtr !ft TUI-rrT.i c{ffifuT'ft;qr GrqT t

a. 6luer ssm t oH d'qH+e qaT.a ao qR-+rq t-g rdsq te cq tdql.f

S ftd 6ds)q-{r t-sR fu-qr qnl
t-no { Bcrt-ffi e,rd qs fr-€qx Tef @1 .r$, d Fqrgsx t '-

1. Ect-ilrln wso qrd d EffisqE 1]_rq + qlq t q-r+1s.s.o $T ffiur -
c s+Bq, d)E FEi,T ft'lnTr ilT qdTqr rr-qt fu Edgqtr naq d eiffi ws-o tn1

oqr$ re.oo ftdfret +1t, fu.sfr t +.oo fr,dfi-rs tg qrd d-q-d t qti tE
r+.+o ft;elrftes g e',9 fuu-r vrcr ir{fl.fuf, t r cfqiq d r+.+o ffies sg.6.

ffiq tg a1fu Sqd'r€r *r }s{ of qfusT rfr ciqaT E}-fl fu tt eiftR-m

5@ s.fr-q TEt{q ffir 66I rFIT fO wso ai arro qffiq erffi d su i
u-dD-f, B-€mi t e-qd q,t uri 1 q5 61d E-dqrc qsf{iq r{qaq qe-a art
fuqT rilri r gw v+fr_o c-dreq gTqT Edrrlg qqlq-iuT Herrr rsf, ?fi Eto

FHfEr furT Ers ssm'ftffi1 t6v tnrd si$r o€ ereq d5q ti fu frtftf,
fu"qT tTsT, ftilq-+1 sRr$ c-q'fq-{shq eTftrXffi d rc t To.hd nPr i} +t qri 

r

do. FrEtur AqFT d rgu erftdm grr EiTrrrT qqT fr vso d st$6-irT +
trrd fr .I{rS-{ fr slroe+mcT ffi 1'sq}q qrrqr fu grrfi rr.eo d tenc c-{

l{ tS int-fi 6l Fmtur frqT qicT wflfrf, t'r erq{ ELq qfr-q qE}-eq i 6Er

fu qso o1 ffiq .nq1 fufRo rnq d I B$?Fr futrTqiq o-{ qruq rhT et€

m,Trn Gil-i tr6 S Efrft*rrd of fu 6-d t o-d no ed fuqr uni t t gc<

vfro q-51=, crr Et-m MnT ftqrT o1'qiq q,1 €qT .rq fr-aio_{ 6{i tg
ftfRrd foqr rqf r

$ilt o-&de{, rrqrE griT qdrrrl q-fi fu Tdqrc tt rt€ zmi zil'q t r s=rd ilr
q-e fi a-arq qq' fu ewrBd 

"t$6i"r 
d ftri os .fr-dt or rr{ r} .rqT e't oz

.fi-dt tnr c{{ p)s t t err{ gcq qfus q*eq arsr qr,t t c-.si qd .f-di ii u-qs,T

*t uiqBo ftrt-m=wr zn{i ig 66r rmt g@' sfus
qSeq ffiT $ilt e-d-fle{, nqrro d q'{fi"r ET m.rd ds Et E-ri & f{iRra

G

C

2

fr-qr q-qT 
t
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: s5s €Hfq"idT, a]-q' frqirr E"+n?T El1r qd|q-l rFlt'fi; *-eo at a-aa qrfr qr6rl

d errqnrq-q q€r ?.r vrgo Eft R-@.RtfuT fu-qr qrcT q-qlR c.s

dTr, 3Tfug q$ rr.so @T FrqfuT ft-qr UT]!.r tl.n t g-g-o ffiq d ftd o+ qrt

q-qikT s-fi-d q-€i +dT t r q-wd-< mr ord rlw t r 5c< qEH q-d<q HlT r{.str

Mur o.rd d T,t* A erqB d riqq t qrq\fuo q-trrq' lrrgd e-{i tg

frfRTd ft-qT rrqrr 5c< vfu-o q-*eq gt{r o-rd +1ffi q't c'rfr tg cgs

s{ft-iifrr o1 oleseril i ers sN 'IFrd dG qrsq fttRTf, fu-sT 'rqr l B-fr

erg. qN q tldrtrE TsiEilT rj{eToI {sd cs 6-A-+uq qrq.rq d sfrfrD 6\

cnfrd o-{i tg frfRra ftilT rrqrl

. d-e-o t BcRQrd gder €qrd-q', E-dq-,rtr €z c-g-{sq.d tc?Iqtri oTctieTl

ffi6 n/e/zozz d si${ $fi tr 5"q qfr-q rr6}'qq grsT tr-s ftqfoT et

s.rfr of tgo mFrcfrT & f+tRrd ft-q"r rqrt

z. s-.€ot o1 srw-srr$, trs ft-.sore, q-gqf,, FlqfoT q'rd qn .qTrfr \'ti gierd cE

s.fr'a s-6"R t a-+-o-q cfuq-fi gTIR E1 FrT{rfi tg $d-fti at elqeror lt ri5m

(a ot zra=l -
. nTifi oA-f,c{, rTslTE ilfl ffiflql rrql fu lrs+] of sm-qslg, qcl fusfl-q,

qrq-o gq EiRrd cd sho q-qilr t E-ff-m-{ qk{E;{ 3IrR q?1 FFrirfi tg Hfrft

q'T rrd"r q'-r frqr .rqr t t 5s sh-q q-6i{q gM FHfi-d FFTiTfr Ori eTqq

ft{RTd fr-ql rrqrt

4, qqfffiq eTffi fr qura !d 3rNfud fu-fl qrff -
e gflq q+fuq gnr qdTrII rEII fr Po[rrt", Pays Principle d snw qr g.S-gt o1

gm s-EI-{ t w.rq (E-d-s.ra) qFf * dTdT or qR-{E-{ tr{i sid EdT,6

rrq d arv fuger {q-r}/saht glrr sd 2o2o-21 fi zozt-zz fr ffi q-i

cR-q-6-{ d elgqrd d uaerv qqts-iuftq eTffi 3TBtfr-d of iiTtftlwk{0tq

e]ffi d sc fr T's$ +r.azos oig of iTRr cTDtIfud fu-qr \frnT rw[B-o t t

wq s{fuq rdqq dRI sfiI qqi4{lT ol
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. yeTo q\ qqffiq &rffi +1 iT!'iqr ifl lti €df*d rrai'rt qs qsffiq eTffif

srfl*tfto trri ereq fqlftTd ft;qr qq1 l

4. 6i'{dT E-ffq t eH d frt+-e era n-o qfu{6q tg 6dqr t€ Tq W d

ftrn o.rfdq+ 6qr{ fu-qr uFIr -
3 {fE-El sfue aM qiT]Ilr r|q-l fu o)q-d-r qsrq t qiqt A s'tfrqle {P1-d do

cR-dfitg6-ds{t@GMdFHJITdftrnolffi-mi{qftrf,flc
ft-ga ririit/Betqt d an qqd qlfi $ I q-5 o]ffioqr fr qn-fr'q \-{ff-e t

T.rff gcqr{ t {{ u-qf, @t \ilrfi t r t'ao i ft' qil-qr qqr fu d-ffq

3Tffi, 6tr€rrq qqt-{rrT riqarrr rig-cT rrq,Tq of \{e.Bf, B-atrti sq-qq o{

ordqrsqT cIH 6-t uqn ott t

5w vfra q-6tqq d griT rffift-d \"q FHl"TIfi-{ rrg.o d ffi gsTtE"r tg

llfr qff BqcrerdT gFqR-4d e-{i cti q'ddq-fl t-qR 6iTt qfi q-'r3-d fttRId frqT

rrqTt 5@ s.fu"q q-+Eq H-{r rflfi ort futRa qsqTsB n $ sri & r{mId frqT
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.:,ffi\\rg
CHHATTISGARH ENVIRONMENT CONSERVATION BOARD

Paryavas Bhawan, North Block, Sector-19
Nava Rainur Atal Naqar. DistricLRai pur (C.G.) 492002

e-mail - hocec b@q mail.com

No. -7 t bt lH.O.lCECBlzDz3
To,

Sub. : -

Ref-.

D/CECB/Engiish L.(e.doc.

Nava Raipur Atal Nagar, dated:2-c -J )J2023

Direction u/s 3l'A' ol Air (Prevention and Control of Pollution) Act, 1981 for
imposition of Environmental Compensation for the environmental damage caused
by transportation of coal from Kulda Mine to Tamnar.

Order Dated 1210112023 of Hon' ble National Green Tribunal, Principal Bench,
New Delhi in OA No. 236/2022 in the matter of News report published in the
Newspaper named Indian Express, Daily News Paper dated : 4th February, 2022,
Kolkata, Late City Edition titled "Non compliance of EC conditions by Kulda
Coal Mine, Odisha & Tamnar Th.r.ulllant, Chhattisgarh,,,

whereas you are operating a coar Based power plant at village-Ucchapinda,
Tehsi l-Dhabhra, District-Sakti.

whereas you are transporting coar from Kulda open cast coal Mine and
Garjanbahal Open Cast Coal Mine of MCLvia Kulda - Tamnar Road.

whereas you have transported 550069.43 Tonnes ofcoal in the year 2020-21 and
205461.88 Tonnes in the year 2021-22, Total - 755531.31 ronnes by Roai from Kulda to
Tamnar.

Whereas houses of villagers, schools and other social infrastructures are located
adjacent to the above Road.

. Whereas plying of heavy trucks carrying coal from the Kulda Mine to Industries
in chhattisgarh are generating fugitive dust emisiion-s causing hardship t" ,n. p."pi, 

"r,rr.villages living in the nearby areas.

whereas villagers are facing problems of noise polrution during prying of heavyvehicles.

-whereas 
polrution by transportation of heavy vehicres is causing adverse effectson the human health.

Whereas there are 
.five villages namely Lamrland, Khuruslenga, Dhourabhata,Jhinkabahal and Ribra are situated nea.by ti" roua. so,,"-r"r,o"il, n"rpi,"r inl 

"g""i"ii *.also Iocated nearby the road.

Registered Post/.A.D

The Unit Head,
IWs R.K.M. Powergen Private Limited,
Village-Uchhapinda,
Tehsil-Dhabhra,
District - Sakti (C.G.)



.. Whereas the Hon'ble National Green Tribunal, Principal Bench, Nerv Delhi has

directed Chhattisgarh Environment Conservation Board lor determining and recovering
environmental compensation for past violations from the concerned project proponents in the
aforesaid order. A copy of aforesaid order is enclosed at Annerure-I.

Whereas the Hon'ble National Green Tribunal has directed to take remedial
action to stop further pollution and fix liability for the past violations on 'Polluter Pays' Principle
in the earlier order dated 1510712022.

Whereas there is a urgent need ol construction of wider road from Hukaradeepa

to Dhourabhata to Hamirpur of length of'14.40 KM.

Wtereas the Estimate Coast of the Hukaradeepa to Dhourabhata to Hamirpur
road is Rs. 41.8265 Crores as per the details submitted by the office of Executive Engineer,

Public Works Department, Raigarh Division. A copy of the same is enclosed at Annexure-Il.

Whereas Hon'ble NGT has given liberty to recover cost of construction from the

concemed proponents proportionately.

.. Whereas Central Pollution Control Board has issued Methodology for Assessing

Environmental Compensation and Action Plan to Utilize the fund.

Whereas Environmental Compensation is based on the formula "EC =
PIxNxRxSxLF, Where, EC is Environmental Compensation in Rupees, Pl:Pollution Index of
industrial Sector, N=Number of days of violation took place, R : A factor in Rupees (Rs.) for
EC, S:Factor for scale of operation, LF = Location factor. The formula incorporates the
anticipated severity of environmental pollution in terms ofpollution Index, duration ofviolation
in terms of number of days, scale of operation in terms of micro & small/medium/large industry
and location in terms of proximity to the large habitations.

Whereas your Coal Based Thermal Power Plants is a large scale, red category
industry.

Whereas total amount of Environmental Compensation calculated above formula
is comes out to be Rs. 21.9 Crores incorporating damage caused to the nearby 05 villages.

Whereas industries is liable to pay the cost of construction of New Road and
Environmental Compensation as per the order of Hon' ble National Green Tribunal, Principal
Bencfi in the instant case.

Whereas Total Amount ofcost of construction ofNew Road and Environmental
Compensation is Rs. 41.8265 Crores + Rs. 21.9 Crores = Rs.63.7265 Crores.

Whereas the total compensation amount of Rs. 63.7265 Crores has been divided
in proportion of the quantity of the coal transported by road from Kulda to Raigarh by the
industry. The details are given in the Annexure-Ill.

Whereas your industry is liable to pay Environmental Compensation of Rs.
1.075 Crores and share of Construction Cost of New Road of Rs.2.0537 Crores, amounting to
total Rs. 3. 1287 Crores.

Section 3l'A' Air (Prevention and Control of Pollution) Act, l98l states that
Board may, in the exercise of its powers and performance of its functions under this Act, issue
any directions in writing to any person, officer or authority, and such person, officer or authority
shall be bound to comply with such directions

.. Whereas transportation ofcoal should be done in environmentally sound manner.

Now therefore in exercise ofpower conferred upon u/s 3l'A'Air (prevention and
Control ofPollution) Act, 1981 this oftice direct as follows :-

D/CECB/English L.rt.rdc



The industry shall deposit Environmental Compensation amount olRs. 3.1287 Crores
through D.D.in favor of "Member Secretary (EC), Chhattisgarh Environment
Conservation Board", rvithin l5 days from the date ofissue of this direction.

In case you fail to comply lvith the direction, iable for action inter alia under
981 and other provisions ofthesection 37 of the Air @revention and Control of Pollutio

Act.

NI ber Secretary'
Chhattisgarh En t Conservation Board

6>-Nava Raipur Atal Nagar, District-Raipur (C.G)

Endt.No.-7 (/ (,UTS/CECB12023 Nava Raipur Atal Nagar, dated: ]/_1/2023
Copy to :-

I . The Additional Chief Secretary, Govt. of Chhattisgarh, Department of Housing and

Environment, Mantralaya, Mahanadi Bhawan, Nava Raipur Atal Nagar, District-

Raipur for information please.

2. Secretary, Govt. of Chhattisgarh, Public Works Departmenl, Mantralaya, Mahanadi

Bhawan, Nava Raipur Atal Nagar, District-Raipur for information please.

3. Engineer in Chief, Public Works Department, Nirman Bhawan, Sector-I9, Nava

Raipur Atal Nagar, District-Raipur for information and necessary action please.

4. Collector, District-Raigarh / Sakti for information and necessary action please.

5. Regional Officer, Regional Office, Chhattisgarh En ronment Conservation Board,

Raigarh / Bilaspur for information and necessary act lease.

6. Occupier IWs R.K.M. Powergen Private Limi
Dhabhra, District-Sakti (C.G.).

llage-Ucchapinda, Tehsil-

Me _Secretarye

Chhattisgarh Environment Conservation Board

@Alava Raipur Atal Nagar, DistrictRaipur (C.G)

D/CECB/Etrg[sh L.rcrd@.
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Registered Post/AD
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CHHATTISGARH ENVIRONMENT CONSERVATION BOARD

Paryavas Bhawan, North Block, Sector-19
Nava Raipur Atal Naqar-Di@

e-mail - hocecb@q mail.com

No. -l 4 b3 1H.O.|CECBI?O23 Nava Raipur Atal Nagar, dated: 72J 91!2023
To,

The Unit Head,
tWs S.K.S. Power Generation (Chhattisgarh) Limited,

.. Village-Binjhkot and Darramuda,
Tehsil-Kharsiya,
l) istrict - Raisarh (C.G.)

Sub. : - Direction u/s 3 I 'A' of Air (Prevention and Control of Pollution) Act, 1981 for
imposition of Environmental Compensation for the environmental damage caused

by transportation of coal from Kulda Mine to Tamnar.

Ref. : - Order Dated 1210112023 of Hon' ble National Green Tribunal, Principal Bench,
New Delhi in OA No. 23612022 in the matter of News report published in the
Newspaper named Indian Express, Daily News Paper dated : 4th February,2022,
Kolkata, Late City Edition titled 'Non compliance of EC conditions by Kulda
Coal Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh".

----::00::-----
Whereas you are operating a Coal Based Power Plant at Village-Binjhkot and

Darramuda, Tehsil-Kharsiya, District- Raigarh.

" Whereas you are transporting Coal from Kulda Open Cast Coal Mine and
Garjanbahal Open Cast Coal Mine of MCLvia Kulda - Tamnar Road.

Whereas you have transpo rled 257194.58 Tonnes ofCoal in the year 2020-21 and
139545.87 Tonnes in the year 2021-22, Total - 396740.45 Tonnes by Road from Kulda to
Tamnar.

Whereas houses of villagers, schools and other social inlrastructures are located
adjacent to the above Road.

Whereas plying of heavy trucks canying coal from the Kulda Mine to Industries
in Chhafiisgarh are generating fugitive dust emissions causing hardship to the people of the
villages living in the nearby areas.

Whereas villagers are facing problems of noise pollution during plying of heavy
vehicles.

Whereas pollution by transportation of heavy vehicles is causing adverse effects
on the human health.

Whereas there are five villages namely Lamdand, Khuruslenga, Dhourabhata,
Jhinkabahal and Ribra are situated nearby the road. Some schools, hospital and aganbadi are
also located nearby the road.

D/CECB/Etrslish Lcncr doc



The industry shall deposit Environmental compensation amount of Rs. I .6441 crores
through D.D.in favor of "Member Secretary (EC), Chhattisgarh Environment
Conservation Board", within l5 days from the date ofissue of this direction.

In case you fail to comply with the direction, you are liable for action inter alia under
section 37 ofthe Air (Prevention and Control ofPollution) Act,
Act.

I 98.1 and other provisions ofthe

i

i.,.
MelnbNOcretary

Chhaftisgarh Environmefi Conservation Board
Aava Raipur Atal,fagar, District-Raipur(C.G)

Nava Raipur Ata t N agar, dated?-o/tJ / ZOZ3Endr.N o. 7 i & i I I T S I CECB I 2023
Copy to :-

1. The Additional Chief Secretary, Covt. of Chhattisgarh, Department of Housing and
Environment, Mantralaya, Mahanadi Bhawan, Nava Raipur Atal Nagar, District-
Raipur for information please.

Secretary, Gou. of Chhattisgarh, Public Works Department, Mantralaya, Mahanadi
Bhawan, Nava Raipur Atal Nagar, DistriclRaipur for information please.

Engineer in Chief, Public Works Department, Nirman Bhawan, Sector-l9, Nava
Raipur Atal Nagar, Dishict-Raipur for information and necessary action please.
Collector. District-Raigarh for information and necessary action please.
Regional Officer, Regional Office, Chhattisgarh Environment Conservation Board,
Raigarh for information and necessary action please.

6. Occupier N{/s S.K.S. Power Generation (Chhattisgar ited, village-Binjhkot and
Darramuda, Tehsil-Kharsiya, District-Raigarh (C.G.)

NI ecretarv
Chhattisgarh Environment Conservation Board

5r-Nava Raipur Atal Nagar, DistricrRaipur (C.G)

')
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CHHATTISGARH ENVIRONMENT CONSERVATTON BOARD

Paryavas Bhawan, North Block, Sector-19
Nava Raipur Atal Naqar, D istrict-Raipur (c.c.) 492002

e-mail - hocecb@qmail.co m

No.]QS| IH.O.ICECB/2023 Nava Raipur Atal Nagar, dated:2-o /_il2023
lo,

The Unit Head,
IWs Raigarh Energy Generation Limited,
Village-Bade Bhandar,
Tehsil-Pusor,
District - Raiearh (C,G.)

sub. i'- Dhection u/s 3l'A' of Air @revention and control of pollution) Act, 19gl for
imposition of Environmental Compensation for the environmentaI damage caused
by transportation of coal from Kulda Mine to Tamnar.

Ref. : - order Dated 1210112023 of Hon' ble National Green Tribunal, principal Bench,
New Delhi in oA No. 23612022 in the matter of News report pubrished in the
Newspaper named Indian Express, Daily News paper dated : Ath February,2122,
Kolkata, Late City Edition titled ,,Non compliance of EC conditions by Kulda
Coal Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh',.

-----::00::----
Whereas you are operating a Coal Based power plant at Village-Bade Bhandar,

Tehsil-Pusor, District- Raigarh.

Whereas you are transporting Coal from Kulda Open Cast Coal Mine and
Garjanbahal Open Cast Coa[ Mine of MCLvia Kulda - Tamnar Road.

. whereas you have transp orted,479520.07 Tonnes of coal in the year 2020-2r and
1009382.46 Tonnes in the year 2ozl-22, Total - 1488902.53 Tonnes by Road from Kulda to
Tamnar.

Whereas houses of villagers, schools and other social infrastructures are located
adjacent to the above Road.

whereas plying of heavy trucks carrying coal from the Kulda Mine to Industries
in chhattisgarh are generating fugitive dust emissions causing hardship to the people of the
villages living in the nearby areas.

whereas villagers are facing problems ofnoise pollution during plying of heavy
vehicles.

Whereas pollution by transportation of heavy vehicles is causing adverse effects
on the human health.

whereas there are rive villages namely Lamdand, Khuruslenga, Dhourabhata,
Jhinkabahal and Ribra are situated nearby the road. S-ome schoois, hospitar iro 

"j"nu"ai 
*.

also located nearby the road.

D/CECB/Enslish L.ncr.doc.
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Whereas the Hon' ble National Green Tribunal, principal Bench, Nerv Delhi has
directed Chhattisgarh Environment conservation Board for determining and recovering
environmental compensation for past violations from the corrcerned project proponents in the
aforesaid order. A copy of aforesaid order is enclosed at Annerure-I.

Whereas the Hon'ble National Green Tribunal has directed to take remedial
action to stop further pollution and fix liability for the past viotations on'Polluter Pays'Principle
in the earlier order dated 15/07/2022.

Whereas there is a urgent need of construction of wider road from Hukaradeepa
to Dhourabhata to Hamirpur of length of 14.40 KM.

Whereas the Estimate Coast of the Hukaradeepa to Dhourabhata to Hamirpur
road is Rs. 41.8265 crores as per the details submitted by the office of Executive Engineer,
Public works Department, Raigarh Division. A copy of the same is enclosed at Annexure-II.

Whereas Hon'ble NGT has given liberty to iecove. cost of construction from the
concerned proponents proportionately.

Whereas Central Pollution Control Board has issued Methodology for Assessing
Environmental Compensation and Action Plan to Utilize the fund.

Whereas Environmental Compensation is based on the formula ,,EC =
PIxNxRxsxLF, where, EC is Environmental compensation in Rupees, pl=pollution Index of
industrial Sector, N=Number of days of violation took place, R = A factor in Rupees (Rs.) for
EC, S=Factor for scale of operation, LF = Location factor. The formula incorporates the
anticipated severity of environmental pollution in terms ofpollution Index, duration ofviolation
in terms of number of days, scale of operation in terms of micro & small/medium/large industry
and location in terms of proximity to the large habitations.

Whereas your Coal Based Thermal Power Plants is a large scale, red category
industry.

-' Whereas total amount of Environmental Compensation calculated above formula
is comes out to be Rs. 21.9 crores incorporating damage caused to the nearby 05 villages.

Whereas industries is liable to pay the cost of construction of New Road and
Environmental compensation as per the order of Hon' ble National Green Tribunal, principal
Bench in the instant case.

Whereas Total Amount of cost of construction of New Road and Environmental
Compensation is Rs. 41.8265 Crores + Rs.21.9 Crores: Rs.63.7265 Crores.

whereas the total compensation amount ofRs. 63.7265 crores has been divided
in proportion of the quantity of the coal transported by road from Kulda to Raigarh by the
industry. The details are given in the Annexure-Ill.

whereas your industry is liable to pay Environmental compensation of Rs.
2.120 crores and share of construction cost of New Road of Rs.4.04g9 crores, amounting to
total Rs. 6.1689 Crores.

section 31'A' Air (Prevention and control of pollution) Act, 19gr states that
Board may, in the exercise of its powers and performance of its functions under this Act, issue
any directions in writing to any person, officer or authority, and such person, officer or authority
shall be bound to comply with such directions

Whereas transportation ofcoal should be done in environmentally sound manner.

Now therefore in exercise ofpower conferred upon u/s 3lA'Air (prevention and
Control of Pollution) Act, 1981 this office direct as follows :-

D/CECB/Endnh L.xcr.doc



The industry shall deposit Environmental Compensation amount ofRs.6.l6g9 crores
through D.D.in favor of "Member Secretary (EC), Chhattisgarh En'ironment
Conservation Board", rvithin l5 days from the date ofissue of this direction.

In case you fail to cornply r.vith the direction, you are liable for action inter alia under
section 37 of the Air @revention and Control of pollution) Act,
Acl "

981 and other provisions ofthe

1\{e r: Secretary
Chhattisgarh Environment Conservation Board

r.3)-Ndva Raipur Atal Nagar, District-Raipur (C.G)

Endt.No.Y4dd /TSICECB/2023 Nava Raipur Atal Nagar, dated::rry_/2023
Copy to :-

1. The Additional chief Secretary, Gort. of chhattisgarh, Department of Housing and
Environment, Mantralaya, Mahanadi Bhawan, Nava Raipur Atal Nagar, District-
Raipur for information please.

2. Secretary, Govt. of Chhattisgarh, public Works Department, Mantralaya, Mahanadi
Bhawan, Nava Raipur Atal Nagar, District-Raipur for information please.

3. Engineer in Chief, Public Works Departrnent, Nirman Bhawan, Sector_I9, Nava

.. Raipur Atal Nagar, District-Raipur for information and necessary action please.
4. Collector, District-Raigarh for information and necessary action please.
5. Regional officer, Regional office, chhattisgarh Environment conservation Board,

Raigarh for information and necessary action please.

6. Occupier IWs Raigarh Energy Generation Limited
Pusor, District-Raigarh (C.G.).

e-Bade Bhandar, Tehsil-

ecretary
Chhattisgarh Envirdnment Conservation Board

gZ l.{ava Raipur Atal Nagar, District-Raipur (C.G)

Dl

D/CECB/Elgliih Lln.r.doc
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Resistered Post/AD

CI-IHATTISGARH ENVIRONMENT CONSERVATION BOARD

Parya vas Bhawan, North Block, Sector-19

Nava Raipur Atal Na ar, D istrict-Raipur c.G.) 492002

e-mail - hoce cb@q mail.com

Nava Raipur Atal Nagar, dated: z l I J2023

ai+tATTls G?rill#q7F

IWs Jindal Steel and Power Limited,

@ongamahua CaPtive Power Plant)

Village- Dongamahua,

Tehsil-Tamnar,
Distri ct - Raisrrh (C.G .)

Sub.:-Directionu/s31'A'ofAir(Preventionand-ControlofPollution)Act'l98lfor
imposition of En'itont"ntui Compensation for the environmental damage caused

byiransportation of coal from Kulda Mine to Tamnar'

Ref.:.orderDatedl2l0|l2o23ofHon'bleNationalGreenTribunal,PrincipalBench,
New Delhi in ol No. 236/2022 in the matter of News report published in the

N"wrpup". nunr"i fnait' e*ptttt, D-aily News Paper dale! : 4th.February' 2022'

Kolkata,rut.ciryuaitiontitled...NoncomplianceofECconditionsbyKulda
Coal Mine, Odisha & Tamnar Thermal Plant' Chhattisgarh"'

-----::00::-----
-' Whereas you are operating a Coal Based Thermal Power Plant at Village-

Don gamahua, Tehsil-Tamnar, District-Rai garh'

Whereas you are transporting Coal from Kulda Open Cast Coal Mine and

Garjanbahal Op.n Cast ioat Mine of MCLvia Kulda - Tamnar Road'

Whereasyouhavetransportedll1T0TT.ST-TonnesofCoalintheyear2020-21
and 1088104.06 Tonnes in tte ylar 2l;1-22,Total - 2205181.93 Tonnes by Road from Kulda

to Tamnar.

Whereashousesofvillagers,schoolsandothersocialinfrastructuresarelocated
adjacent to the above Road.

Whereas plying of heavy trucks carrying coal from the Kulda Mine to lndustries

in Chhattisgarh a." g"n"iuti,ig fugitive dust emisiions causing hardship to the people of the

villages living in the nearby areas'

Whereas villagers are facing problems of noise pollution during plying of heavy

vehicles...Whereaspollutionbytransportationofheavyvehiclesiscausingadverseeffects

on the human health.

D/cEcBrEnglish L.rt .dd

No. "{ 
l7 tH.o.lcECB/2021

To,
The Unit Head,



Whereas there are five villages namely Larndand, Khuruslenga. Dhourabhata.

Jhinkabahal and Ribra are situated nearby the road. Some schools. hospital and aganbadi are

also locared nearby the road.

Whereas the Hon'ble National Green Tribunal, Principal Bench' Nerv Delhi has

directed Chhattisgarh Environment Conservation Board for determining and recovering

environmental compensation for past violations from the concemed project proponents in the

aforesaid order. A copy ofaforesaid order is enclosed at Annexure-I'

. whereas the Hon,ble National Green Tribunal has directed to take remedial

action to stop further pollution and fix liability for the past violations on'Polluter Pays'Principle

in the earlier order dated 7510712022.

whereas there is a urgent need of construction of wider road from Hukaradeepa

to Dhourabhata to Hamirpur of length of 14.40 KM.

whereas the Estimate coast of the Hukaradeepa to Dhourabhata to Hamirpur

road is Rs. 41.8265 Crores as per the details submitted by the office of Executive Engineer,

Public works Department, Raigarh Division. A copy of the same is enclosed at Annexure-Il-

Whereas Hon'ble NGT has given liberty to recover cost of construction from the

concemed proponents proportionately'

whereas central Pollution control Board has issued Methodology for Assessing

Environmental Compensation and Action Plan to Utilize the fund'

Whereas Environmental Compensation is based on the formula "EC =
PIxNxRxSxLF, Where, EC is Environmental Compensation in Rupees, Pl=Pollution lndex of
industrial Sector, N=Number of days of violation took place, R = A factor in Rupees (R.s.) for

EC, S=Factor for scale of operation, LF = Location factor. The formula incorporates the

anticipated severity of environmental pollution in terms of pollution Index, duration of violation

in terms of numbei of days, scale of operation in terms of micro & smail/medium/large industry

and location in terms of proximity to the large habitations.

Whereas your Coal Based Thermal Power Plants is a large scale, red category

industry.

Wlereas total amount of Environmental Compensation calculated above formula

is comes out to be Rs. 21.9 Crores incorporating damage caused to the nearby 05 villages.

Whereas industries is liable to Pay the cost of construction of New Rohd and

Environmental Compensation as per the order of Hon' ble National Green Tribunal, Principal

Bench in the instant case.

Wtereas Total Amount of cost of construction of New Road and Environmental

Compensation is Rs. 41.8265 Crores + Rs. 21.9 Crores = Rs.63.7265 Crores.

" Whereas the total compensation amount ofRs. 63.7265 Crores has been divided

in proportion of the quantity of the coal transported by road from Kulda to Raigarh by the

industry. The details are given in the Annexure-Ill.

Whereas your industry is liable to pay Environmental Compensation of Rs.

3.140 Crores and share of Construction Cost of New Road of Rs. 5.9979 Crores, amounting to
total Rs. 9.1379 Crores.

Section 31'A' Air (Prevention and Control of Pollution) Act, 1981 states that
Board may, in the exercise of its powers and performance of its functions under this Act, issue

any directions in writing to any person, officer or authority, and such person, officer or authority
shall be bound to comply with such directions

D/CECBlErslbh L.$d.d@.



Whereas transportation ofcoal should be done in environinentally sound manner'

. 
Now therefore in exercise ofporver conferred upon u/s 3l'A'Air (Prevention and

Control ofPollution) Act, 1981 this offrce direct as follows:-

The industry shall deposit Environmental Compensation amount of Rs' 9' 1379 Crores

through D.D.in tiavir of .,Member Secretary (EC), chhattisgarh .Environment

Conservation Board', within l5 days from the date ofissue ofthis direction'

ln case you fail to comply with the direction' you u1d tiublt for actlon inter'alia under

section 37 of the Air tpr.r"ntion'lria contiot orpoilutlon) Act, 1981 and other provisions ofthe

Act

Endt.No. 
" 

1 t& /T S I CECB 12023

Copyio:-
l.

I
I

NT er SecretarJ'

Chhattisgarh Environmeiii Conservation Board

G)-Nava Ra-ipur Atal Nagar, District-Raipur (C'G)

Nava Raipur Atal Nagar, dated: :- 
!-./ -l-J2023

The Additional Chief Secretary, Gort' of Chhattisgarh' Department of Housing and

Environment,Mantralaya,tvtahanadiBhawan'NavaRaipurAtalNagar'District-

4

5

Raipur for information Please'

2. Secretary, Govt. of Chhattisgarh, Public Works Depa(ment, Mantralaya, Mahanadi

Bhawan, Nava RaiPur Atal Nagar, District-Raipur for information please'

3. Engineer in Chief, Public Works Department, Nirman Bhawan, Sector- 19, Nava

Raipur Atal Nagar, District-R alpur for information and necessary action please'

Collector, District-Rai garh for information and necess action please.

Regional Officer, Regional Office, Chhattisgarh E ronment Conservation Board,

Raigarh for information and necessary action please'

6. Occupier IWs Jinda I Steel and Power Limited, (Don ahtra Captive Power Plant),

Village-Dongamahua, Tehsil-Tamnar, District-Rai garh c.G.).

Mem
Chhattisgarh En IOnment Conservation Board

agar, District-RaiPur (C.G)q!'trava RaiPur Atal N

r

D/CECB/EnsIrh L.ncr d@.



#\\7F
CHHATTISGARH ENVIRONMENT CONSERVATION BOARD

Paryavas Bhawan, North Block, Sector-19
Nava Raipur Ata I Naqar, District-Raipur (C.G.) 492002

e-mail - hocecb@q mail.com

No.]1799 :H.O.ICECBI}OI3 NavaRaipurAtalNagar,dated:1e.U-l2023
To,

The Unit Head,
I{/s JSW Ispat Special Products Limited,
Village-Naharpali,
Tehsil-KharsiY4
District - Raisarh C.G.( )

Sub. : - Direction r:/s 3l'A' of Air (Prevention and Control of Pollution) Act, 1981 for
imposition of Environmental Compensation for the environmental damage caused

by transportation of coal from Kulda Mine to Tamnar.

Ref. : - Order Dated l2l0l/2023 of Hon' ble National Green Tribunal, Principal Bench'

New Delhi in OA No. 23612022 in the matter of News report published in the

Newspaper named Indian Express, Daily News Paper dated : 4th Februaty,2022,

-. Kolkata, Late City Edition titled 'Non compliance of EC conditions by Kulda

Coal Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh".
-----::00::-----

Whereas you are operating a Sponge Iron Plant at Village-Naharpali. Tehsil-

Kharsiya, DistricrRaigarh.

Whereas you are transporting Coal from Kulda Open Cast Coal Mine and

Garjanbahal Open Cast Coal Mine of MCLvia Kulda - Tamnar Road.

Whereas you have transported 17020.77 Tonnes ofCoal in the year 2020-21 and'

344162.04 Tonnes in the year 2021-22, Total - 361182.81 Tonnes by Road from Kulda to
Tamnar.

Whereas houses of villagers, schools and other social infrastructures are located

adjacent to the above Road.

Whereas plying of heary trucks carrying coal from the Kulda Mine to Industries

in Chhattisgarh are generating fugitive dust emissions causing hardship to the people of the

villages living in tle nearby areas.

Whereas villagers are facing problems of noise pollution during plying of heavy
vehicles.

Whereas pollution by transportation of heavy vehicles is causing adverse effects
on the human health.

Whereas there are five villages namely Lamdand, Khuruslenga, Dhourabhata,
Jhinkabahal and fubra are situated nearby the road. Some schools, hospital and aganbadi are
also located nearby the road.
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Whereas the Hon'ble National Green Tribunal, Principal Bench, Nerv Delhi has
directed Chhattisgarh Environment Conservation Board for determining and recovering
environmental compensation for past violations from the concemed project proponents in the
aforesaid order. A copy ofaforesaid order is enclosed at Annexure-I.

" Whereas the Hon'ble National Green Tribunal has directed to take remedial
action to stop furtier pollution and fix liability for the past violations on'Polluter Pays'Principle
in the earlier order dated 15/0712022.

Whereas there is a urgent need of construction of wider road from Hukaradeepa
to Dhourabhata to Hamirpur of length of 14.40 KM.

Whereas the Estimate Coast of the Hukaradeepa to Dhourabhata to Hamirpur
road is Rs. 41.8265 Crores as per the details submitted by the office of Executive Engineer,
Public Works Department, Raigarh Division. A copy of the same is enclosed at Annexure-Il.

Whereas Hon'ble NGT has given liberty to recover cost of construction from the
concemed proponents proportionately.

Whereas Central Pollution Control Board has issued Methodology for Assessing
Environmental Compensation and Action Plan to Utilize the fund.

Whereas Environmental Compensation is based on the formula "EC :
PIxNxRxSxLF, Where, EC is Environmental Compensation in Rupees, Pl=Pollution Index of
industrial Sector, N:Number of days of violation took place, R = A factor in Rupees (Rs.) for
EC, S=Factor for scale of operation, LF : Location factor. The formula incorporates the
anticipated severity of environmental pollution in terms ofpollution Index, duration ofviolation
in terms of number of days, scale of operation in terms of micro & small/medium/large industry
and location in terms of proximity to the large habitations.

Whereas your Coal Based Thermal Power Plants is a large scale, red category
industry.

Whereas total amount of Environmental Compensation calculated above formula
is comes out to be Rs. 21.9 Crores incorporating damage caused to the nearby 05 villages.

Whereas industries is liable to pay the cost of construction of New Road and
Environmental Compensation as per the order of Hon' ble National Green Tribunal, Principal
Bench in the instant case.

Whereas Total Amount of cost of construction of New Road and Environmental
Compensation is Rs. 41.8265 Crores * Rs. 21.9 Crores = Rs.63.7265 Crores.

" Whereas the total compensation amount ofRs. 63.7265 Crores has been divided
in proportion of the quantity of the coal transported by road from Kulda to Raigarh by the
industry. The details are given in the Annexure-Ill.

Whereas your industry is liable to pay Environmental Compensation of Rs.
0.515 Crores and share of Construction Cost of New Road of Rs. 0.9829 Crores, amounting to
total Rs. 1.4979 Crores.

Section 31'A' Air (Prevention and Control of Pollution) Act, 1981 states that
Board may, in the exercise of its powers and performance of its functions under this Act, issue
any directions in writing to any person, officer or authority, and such person, officer or authority
shall be bound to comply with such directions

Whereas transportation ofcoal should be done in environmentally sound manner.

Now therefore in exercise of power conferred upon u/s 31'A'Air @revention and
Control ofPollution) Act, 1981 this office direct as follows :-
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The industry shall deposit Environmental Compensation amount ofRs. 1.4979 Crores
through D.D.in favor of "Menrber Secretary (EC), Chhattisgarh Environment
Conservation Board". rvithin l5 days from the date olissr.re of this direction.

ln case you fail to comply with the direction, you are liable for action inter alia under
section 37 ofthe Air i?revention and Control of Pollution) Act. 1981 and other provisions of the
Act. j

\i
Miipber Se_c,Let?ry

Chhattisgarh Enviionmeirt Conservation Board

6)'[ava Raipur Atal Nagar, DistrictRaipur (C.G)

Endt.No.li756ffSlCECBl2\23 NavaRaipurAtalNagar,datedi{c'l_/2023
Copy-to :-

l. The Additional Chief Secretary, Go!t. of Chhattisgarh, Department of Housing and

Environment, Mantralaya, Mahanadi Bhawan, Nava Raipur Atal Nagar, Diskict-
Raipur for information please.

2. Secretary, Govt. of Chhattisgarh, Public Works Department, Mantralaya, Mahanadi

Bhawan, Nava Raipur Atal Nagar, District-Raipur for information please.

3.. Engineer in Chief, Public Works Department, Nirman Bhawan, Sector-I9, Nava

Raipur Atal Nagar, District-Raipur for information and necessary action please.

4. Collector, District-Raigarh for information and necessary action please.

5. Regional Officer, Regional Office, Chhattisgarh En rgnment Conservation Board,

Raigarh for information and necessary action please.

6. Occupier lvl/s JSW Ispat Special Products Limi illage-Naharpali, Tehsil-

Kharsiya, District-Raigarh (C.G.).

t\{e berSecretarv
Chhattisgarh Environment Conservation Board

$l}lava Raipur Atal Nagar, DistrictRaipur (C.G)

D I <__
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CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Paryavas Bhawan, North Block, Sector-19

Nava Raipur Atal Naqar, District-Raipur (C.G.) 492002
e-mail - h ocecb@q mail.com

No. 7q 93 lH.O.lCECBlzl23
To,

The Unit Head,
lWs Ind Synergy Limited,
Village-Mahuapati, Siyarpali,
Tehsil-Raigarh,

. District-Ratga4 (eGJ

Nava Raipur Atal Nagar, dated: !:J J J2023

Sub. : - Direction u/s 31'A' of Air (Prevention and Control of Pollution) Act, 1981 for
imposition of Environmental Compensation for the environmental damage caused

by transportation of coal from Kulda Mine to Tamnar.

Ref. : - Order Dated 12101/2023 of Hon' ble National Green Tribunal, Principal Bench,
New Delhi in OA No. 23612022 in the matter of News report published in the
Newspaper named lndian Express, Daily News Paper dated :4thFebrtary,2l22,
Kolkata, Late City Edition titled "Non compliance of EC conditions by Kulda
Coal Mine, Odisha & Tamnar Thermal Plant, Chhaftisgarh".

----::00::-----
Whereas you are operating a Sponge Iron Plant at Vitlage-Mahuapali, Siyarpali,,

Tehsil-Rai garh, District- Raigarh.

Whereas you .ue transporting Coal from Kulda Open Cast Coal Mine and

Garjanbahal Open Cast Coal Mine of MCLvia Kulda - Tamnar Road.

" Whereas you have transported 237450.00 Tonnes ofCoal in the year 2020-21 and
205257.12 Tonnes in the year 2021-22, Total - 442'707.12 Tonnes by Road from Kulda to
Tamnar.

Whereas houses of villagers, schools and other social infrastructures are located
adjacent to the above Road.

Whereas plying of heavy trucks carrying coal from the Kulda Mine to Industries
in Chhattisgarh are generating fugitive dust emissions causing hardship to the people of the
villages living in the nearby areas.

Whereas villagers are facing problems of noise pollution during plying of heavy
vehicles.

Whereas pollution by transportation of heavy vehicles is causing adverse effects
on the human health.

cl{llA r-7ls c,{,\t
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whereas there are 
-five vi[ages namery Lamdand, Khuruslenga, Dhourabhata,Jhinkabahar and Ribra are situated nearby tle Load. Sonre schoors. hospitar i"a .g"ri"ai ,."also located nearby the road.

whereas the Hon'bre National Green Tribunar, principar Bench, Nerv Delhi hasdirected chhattisgarh Environment conservation Board r* a"t"r.ining--'uJ 
".""*,r.ring

environmentar compensation for past violations from the concemed project proponents in the,aforesaid order. A copy of aforesaid order is encrosed artn"xure-I.
whereas the Hon'ble National Green Tribunal has directed to take remedialaction to stop further pollution and fix liabiliry for the past violatiorLs *li,"rrrr.,. p# riir.ipl.in the earlier order dated, 1510712022.

whereas there is a urgent need of co,struction of wider road from Hukaradeepato Dhourabhata to Hamirpur of length of 14.40 KM.
" whereas the Estimate coast of the Hukaradeepa to Dhourabhata to Hamirpurroad is Rs. 41.8265 crores as per the detairs submitted by the office of Executive Eigin..r,Public works Deparrment, Raigarh Division. A copv of the-iame i;;";I";;J;,;r.*r.,i-".

whereas Hon',bre NGT has given riberty to recover cost of construction from theconcemed proponents proportionately.

whereas central porution controI Board has^issued Methodology for AssessingEnvironmental Compensation and Action plan to Utilize the fund.

Whereas Environmental Compensation is based on the formula ,,EC =PIxNxRxSxLF, where, EC is Environmental bompensation in Rupees, pr=pollution Index ofindustrial Sector, N:Number of days of violati_on took prace, R = a factor r; Iilil rn..r ro,EC, S=Factor for scare of operation, LF = Location' iactor. The ro.rrtu in"i[o*t., tt .anticipated severity of environmental pollution in terms ofpollution Index, duration ofviolationin terms of number of days, scale oroperation in terms oirii"ro & ;"ir;Ji";-i;; iniuoryand location in terms of proximity to the large habitations.

" whereas your coar Based rhermal power plants is a rarge scale, red categoryindustry.

whereas totar amount of Environmental compensation calculated above formurais comes out to be Rs. 2l .9 crores incorporating aamage cauied to the ,".ruy i,Jrii[g..."'
whereas indushies is liable to pay the cost of construction of New Road and

Eil:iliffi:r?l.."lT*iion 
as per the order'oi Hon, ble National cr.." i.iu,r"r,'i.in.ipur

whereas Total Amount of cost of construction of New Road and EnvironmentalCompensation is Rs.41.8265 Crores + Rs. 2l.9 C.ores = Rr.O:.ZZOS Cro.er.
whereas the total compensation amount of Rs. 63.7265 crores has been divided

ll,lTr"*:" of the quantity of rhe'coal tr*rp"n.J-iy ,oua rro,n rril. ," ii"[?iiy,n"industry. The details are given in the Annexure-ill.
Whereas vour industry is liable to pay Environmental Compensation of Rs.

*[1,_:Tffitshare 
oiconstruction cost orN"*'noua'orRr. l.2d;a;;;'";;.;;;;;;r,"

section 3r'A' Air (prevention and conrror of polrution) Act, lggl states thatBoard may, in the exercise of its iowers anJ t;;.r* ; its functions under this Act. issue

ilIft'fitj:H[:;'J;irt;ffi',ffiT"' "rn"*";;;;l;;;;';;d "'h;;;,;";';#.",'",1i'*",i,,
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Whereas transportation ofcoal should be done in environmentally sound manner.

Now therefore in exercise of porver confe*ed upon u/s 3 I'A, Air (prevention and
Control ofPollution) Act, l98t this office direct as follows :-

The industry shall deposit Environmental compensation amount of Rs. 1.g356 crores
through D.D.in favor of "Member Secretary (EC), Chhattisgarh Environment

.. Conservation Board", within 15 days from the date of issue ofthis direction.

In case you fail to comply with the direction, you arey'iiblq for action inter alia under
section 37 of the Air @revention and control of Pollution) Lct,{D9t )pd other provisions of theAct. \ I

NIem bct' Secretary
Chhattisgaih Environment Conservation Board

(z?{-ava Raipur Atal Nagar, District-Raipur (C.G)

Endt.No. 1\ Ett TS/CECB/2023 Nava Raipur Atal Nagar, dated: zc /-l_/2023
Copy to :-

1. The Additional chief Secretary, Gort. of chhattisgarh, Department of Housing and
Environment, Mantralaya, Mahanadi Bhawan, Nava Raipur Atal Nagar, District-
Raipur for information please.

-. 2. Secretary, Go't. of Chhattisgarh, Public Works Department, Mantralaya, Mahanadi
Bhawan, Nava Raipur Atal Nagar, Dishict-Raipur for information please.

3. Engineer in Chief, Public Works Department, Nirman Bhawan, Sector- 19, Nava
Raipur Atal Nagar, District-Raipur for information and necessary action please.

4. Collector, District-Raigarh for information and necessary action please.
5. Regional Officer, Regional Office, Chhattisgarh Environment Conservation Board,

Raigarh for information and necessary action please.

6. Occupier IWs Ind Synergy Limited, Village-Mahufpi)i, Siyarpali, Tehsil-Raigarh,
District-Raigarh (C.G.). 

V ,l>__\_
Membe_p.Secretary

Chhattisgarh Envirdnment Conservation Board

@Nava Raipur Atal Nagar, District-Raipur (C.G)

e
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CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Paryavas Bhawan, North Block, Sector-19

Nava Raipur Atal Naqar, District-Raipur (C.G.) 492002
e-mail - h ocecb@q ma il.co m

No.745 I |H.O.ICECB/2023 Nava Raipur Atal Nagar, dated: ZAJ_1J2023
To,

The CEO,
lWs Bharat Aluminium Company Limited,
Balco Nagar, Korb4
District: KorbaaC.Gl

Sub. : - Direction u/s 3l'A' of Air @revention and Control of Pollution) Act, 1981 for
imposition of Environmental Compensation for the environmental damage caused
by transportation of coal from Kulda Mine to Tamnar.

Ref. : - Order Dated 1210112023 of Hon' ble National Creen Tribunal, Principal Bench,
New Delhi in OA No. 23612022 in the matter of News report published in the
Newspaper named Indian Express, Daily News Paper dated '. 4thFebrmry,2022,
Kolkata, Late City Edition titted "Non compliance of EC conditions by Kulda
Coal Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh".

-----::00:: -----
Whereas you are operating a Aluminium Smelter and Coal Based Thermal Power

Plant at Balco Nagar, Korba, District-Korba.

Whereas you are transporting Coal from Kulda Open Cast Coa[ Mine and
Garjanbahal Open Cast Coal Mine of MCLvia Kulda - Tamnar Road.

' Whereas you have transported 18102.35 Tonnes ofCoal in the year 2020-21 and
128943.00 Tonnes in the year 2021-22, Total - 147045.35 Tonnes by Road from Kulda to
Tamnar.

Whereas houses of villagers, schools and other social infrastructures are located
adjacent to the above Road.

Whereas plying of heavy trucks carrying coal from the Kulda Mine to Industries
in Chhattisgarh are generating fugitive dust emissions causing hardship to the people of the
villages living in the nearby areas.

Whereas villagers are facing problems of noise pollution during plying of heavy
vehicles.

Whereas pollution by transportation of heavy vehicles is causing adverse effects
on the human health.

Whereas there are five villages namely Lamdand, Khuruslenga, Dhourabhata,
Jhinkabahal and Ribra are situated nearby the road. Some schools, hospital and aganbadi are
also ldcated nearby the road.

D/CECB/bglish Lcttc..doc

Registercd Post/.{D



Whereas the Hon'ble National Creen Tribunal, Principal Bench, Nerv Delhi has
directed Chhattisgarh Environment Conservation Board for determining and recovering
environmental compensation for past violations lrom the concerned project proponents in the
aforesaid order. A copy ofaforesaid order is enclosed at Annexure-I.

Whereas the Hon'ble National Green Tribunal has directed to take remedial
action to stop further pollution and fix liability for the past violations on 'Polluter Pays' Principle
in the earlier order dated 15/0712022.

Whereas there is a urgent need of construction of rvider road from Hukaradeepa
to Dhourabhata to Hamirpur of length of 14.40 KM.

.. Whereas the Estimate Coast of the Hukaradeepa to Dhourabhata to Hamirpur
road is Rs. 41.8265 Crores as per the details submitted by the office of Executive Engineer,
Public Works Department, Raigarh Division. A copy of the same is enclosed at Annexure-Il.

Whereas Hon'ble NGT has given liberty to recover cost of construction from the
concemed proponents propoftionately.

Whereas Central Pollution Control Board has issued Methodology for Assessing
Environmental Compensation and Action Plan to Utilize the fund.

Whereas Environmental Compensation is based on the formula "EC =
PIxNxRxSxLF, Where, EC is Environmental Compensation in Rupees, Pl=Pollution Index of
industrial Sector, N=Number of days of violation took place, R : A factor in Rupees @s.) for
EC, S=Factor for scale of operation, LF = Location factor. The formula incorporates the
anticipated severity of environmental pollution in terms ofpollution Index, duration ofviolation
in terms of number of days, scale of operation in terms of micro & small/medium/large industry
and location in terms ofproximity to the large habitations.

.. Whereas your Coal Based Thermal Power Plants is a large scale, red category
industry.

Whereas total amount of Environmental Compensation calculated above formula
is comes out to be Rs. 21.9 Crores incorporating damage caused to the nearby 05 villages.

Whereas industries is liable to pay the cost of construction of New Road and
Environmental Compensation as per the order of Hon' ble National Green Tribunal, Principal
Bench in the instant case.

Whereas Total Amount of cost of construction of New Road and Environmental
Compensation is Rs.41.8265 Crores + Rs.2l.9 Crores = Rs.63.7265 Crores.

Whereas the total compensation amount ofRs. 63.7265 Crores has been divided
in proportion of the quantity of the coal transported by road from Kulda to Raigarh by the
industry. The details are given in the Anuexure-III.

Whereas your industry is liable to pay Environmental Compensation of Rs.
0.210 Crores and share of Construction Cost ofNew Road of Rs. 0.4016 Crores, amounting to
total $s. 0.61 16 Crores.

Section 3l'A' Air (Prevention and Conhol of Pollution) Act, 1981 states that
Board may, in the exercise of its powers and performance of its functions under this Act, issue
any directions in writing to any person, officer or authority, and such person, officer or authority
shall be bound to comply with such directions

Whereas transportation of coal should be done in environmentally sound manner.

Now therefore in exercise ofpower conferred upon u/s 3l'A'Air (prevention and
Control ofPollution) Act, 1981 this office direct as follows :-
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.. Th" industry shall-deposit Environmental compensation amount of Rs. 0.6 l l6 croresthro.gh D'D.in tavor 
. 
of "Member secretary @C), chhattisgarh Environnrent

conservation Board", within r5 days from the date ofissue of this irection.

In case you fail to comply_ rvith the direction, you are liable-for action inter alia undersection 37 of the Air (prevention and control of poltution) A"L l 9t r a;; ;dre, p.""lri"r, 
"r,rr.Act.

3Dlftiva Raipur Atal Nagar, Disrrict_Raipur (C.G)

Endt.No.fllIZTSICECB|\OZ3 NavaRaipurAtatNagar,datedtz!/Jl_.!2023
Copy to :-

l. The Additional chief Secretary, Govt. of chhattisgarh, Department of Housing and
Environment, Mantralaya, Mahanadi Bhawan, Nava Raipur Atal Nagar, Diirict_" Raipur for information please.

NIenl be r ecret:rn'
Chhattisgarh Environm6ri t Conservation Board

2. Secretary, Gor.t. of Chhattisgarh, Public Works Department, Mantralaya, Mahanadi
Bhawan, Nava Raipur Atal Nagar, District-Raipur for information please.

3. Engineer in Chief, public Works Department, Nirman Bhawan, Sector-19, Nava
Raipur Atal Nagar, District-Raipur for information and necessary action please.

4. Collector, District- Raigarh / Korba for information and necessary action please.
5. Regional Officer, Region al Office, Chhattisgarh Environment Conservation Board

Raigarh / Korba for information and necessary action pl
6. Occupier M/s Bharat Aluminium Company Limited, B

Korba (C.G.).
co agar, Korba, District -

N{emb cr
Chhattisgarh Environm

Secretary
ent Conservation Board

6p}.{ava Raipur Atal Nagar, Diskict-Raipur (C.G)

a/r
| <--
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CHHATTISGARH ENVIRONMENT CONSERVAT ION BOARD
Paryavas Bhawan, North Block , Sector-19

Nava Rai pur Atal Na ar, District-Raipur (c.c .\ 492002
e-ma il - hocecb @ cl mail.com

__sSIllrsc.{.rr -

\A.A.J\6ui#\\ZP

No.7 q q ? /H.o.t cECBt2oz3 Nava Raipur Atal Nagar, dated: -2_Lrl I /2023

The Unit Head,
It4/s D.B. Power Limited,
Village-Badadarha, post-Kanwali,
Tehsil - Dhabhra,
District - Sakti (C.G.)

Sub. : - Direction ,/s 31'A' of Air (prevention and control of pollution) Act, l98l forimposition of Environmental compensation for the environme"r"i'a"rig. 
"rr*aby transportation of coal from Kulda Mine to Tamnar.

Ref. : - order Dated 12/01/2023 of Hon' bre Nationar Green Tribunal, principal Bench,New Delhi in oA No. z36t2o2z in the maner of News ,"pori pui'riJrr.i-i, trr.
- Newspaper named Indian Express, Daily News paper dated : +tt,fJ.uury, ZOZZ,' Korkata, Late city Edition titred "Non comprianc" oi ic 

"".ai,i"r. Ii'r<rra.
Coal Mine, Odisha & Tamnar Thermal plant, Chlattisga;;. 

-""-"'"'- 
" '

- whereas you are operati*'H;,-;"*d Thermal power plant at vilrage-Badadarh4 Post-Kanwali, Tehsil-Dhabhra, District_Sakti.

_ - 
Whereas you are transporting Coal from Kulda Open Cast Coal Mine andGarjanbahal Open Cast Coal Mine of MCtvia futaa _ Tamnar Road.

whereas you have transporred 696944.7 r ronnes ofcoar in the year 2020-21 and592540.08 Tonnes in the year z02r-r2, Totar - r279484.i9 Tonn", uy n"u'a ir",n?ria" toTamnar.

whereas houses of viragers, schoors and other sociar infrastructures are locatedadjacent to the above Road.

. whereas plying of heavy trucks carrying coal from the Kulda Mine to Industriesin chhanisgarh are generating fugitivl dust .rirrion', causing haraship l"'ii.'p."pi. 
"r 

rr,.villages living in the nearby areas.

vehicles. 
Whereas villagers are facing problems of noise pollution during plying of heavy

on the human n$il:", 
pollution by transportation of heavy vehicles is causing adverse effects

Whereas there are five villages namely Lamdand, Khuruslenga, Dhourabhata,

l[Tf fH ;]10]'H: ;To: 
n*'ed n earbv fi ;'""J : d",,,"' *h"" il ; il;;it'r'ffi ;;;;;i .,"
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whereas the Hon'ble National Green Tribunar. principar Bench, Ne*, Derhi hasdirected chhattisgarh Enviro-nment conse.uriion' golra ro. a.tfrrining''uni 'r.'"ou"ring
environmentar compensation for past viorationr i.,, tir" concerned project proponents in theaforesaid order. A copy of aforesaia ora". is 

"n.toJ'uilnu.ro."_t.
whereas the Hon'ble National Green Tribunal has directed to take remedial

ff,,,^"J.T,i,,"".r"i::l::i."J,ffii;t1nx 
riabirirtro;i;. pu,i uioru,io,ii;.,i;rrilp.; irincipre

to DhourabhatJi?i:frr:|::'"i,:,ffiT i1:;" ",ff:nstruction of wider road from Hukaradeepa

whereas the Estimate coast or the Hukaradeepa to Dhourabhata to Hamirpurroad is Rs. 4r.8265 crores as per the aetaits submitteluy tri" oit". 
'"r^e-."rir= 

l'ngin.".,Public works Department, Raigarh Division,; 
"*r;il. same is enclosed at Annexure_Il.

Whereas Hon,ble NGT has given libeffy to recover cost of construction from theconcerned proponents proportionately.

whereas centrar polrution control Board has^issued Methodology for AssessingEnvironmental Compensation and Action pf un to Ul;lir" tn" runo.
.. Whereas Environmental Compensation is based on the formula ,,EC 

=PIxNxRxSxLF, where, EC is EnvironmenraL'c;;;;;;;r in Rupees, pl=pollution Index ofindustrial sector, N=Number ordays or,iotution tiot ,i""", n =-A factor in Rupees (Rs.) forEC' s=Factor for scate of operation, LF = a;;;;r'ilctor. The formura incorporares theanticipated severity ofenvironmental pollution in terms oipo ution Index, duration ofviolationin terms of number of days, scale of operation i"i.""r #n,i*o & sma,/medium/rarge industryand location in terms of proximiry to tire f rrg" f,"Uii"ii"* "

industry. 
whereas your coal Based rhermal Power Plants is a large scale, red category

whereas total amount of Environmental compensation calculated above formurais comes out to be Rs' 2 r.9 crores incorporart;fi;;;. ;sed to the nearby 05 vilrages.
whereas industries is liable to pay the cost of construction of New Road and

Eil:fiffi:r?ffi"#peasation 
as per rhe ora".'oi non, ," Nationai cr"* irrirr"r, iii,.;ou,

. whereas Total Amount ofcost of construction ofNew Road and EnvironmentalComiensation is Rs. 41.8265 Crores * Rs. ri.tir;;fil63.7265 Crores.
whereas the total^compensation amount ofRs. 63.7265 crores has been divided

il,f, ff H: J.|"',f # ill'I ;1,:i:fi**,"1;' ;; ;,d fr ", K;i il ;; ;i,i,*r, i, *.
whereas vour iniu5try is riabre to pay Env-ironmental compensation of Rs.

Itlr_::fi i;i 
shrre of Construction cosr or N"*.R,ouJ or Rs. 3.47ee Crores, amounting ro

Section 3 r'A' Air (prevention and control of po,ution) Act, l gg r states thatBoard may, in the exercise or itr ior"., un-i p.r"c"il"r# 
"r 

its functions under this Act, issue
ffii;:T:::',:xffir,';ru1ffi:"' "ri""J;;il;i;;,;"0,,.h p;;;;,;';;l;..,'",1i1n".,,,

Whereas transportation ofcoal should be done 
.
ln envlronmentally sound manner.Now therefore in exercise ofpower conferred rcontrol of Pollutiorl e"r, i-qgi ,rrir.m"" ail"",;'r;ji;;"":_'r"n 

u/s 3lA'Air (Prevention and

D/CECB/,Engtirh Lctr.r doc



The industry shall deposit Environmentar compensation amount ofRs. 5.3019 croresthrough D.D.in favor of "Merrrber Secretary (EC), chhattisgarh Environmeni
conservation Board", rvithin l5 days fronr the date ofissue of this Jirection.

sect
Act.

In case you fail to cornplv with the direction. 1,ou are liable for action inter alia under
. and other provisions ofthe

on i7 of the Air @revention and Control of polluti on) Act,

NI ber ccreta r)'
Chhattisgarh Environment Conservation Board

3)-Nava Raipur Atal Nagar, District-Raipur (C.G)

2. Secretary, Gou. of Chhatti sgarh, Public Works Department, Mantralaya, Mahanadi
Bhawan, Nava Raipur Atal Nagar, District-Rai pur for information please.

3. Engineer in Chiel Public Works Department Nirman Bharvan Sector-19, Nava
Raipur Atal Nagar, District-Raipur for information and necessarv action please
Collector, District-Raigarh / Sakti for information and necessary action please.
Regional Officer Regional Office, Chhattisgarh Environment
Raigarh / Bilaspur for information and necessary action lease.
Occupier N{/s D.B. Power Limited, Balco Nagar, V -Badadarha, Post-Kanwali,
Tehsil-Dhabhra, District-Sakti (C.G.).

NI retarv
Chhattisgarh Environment Conservation Board,

q,1 }{eva Raipur Atal Nagar, District-Raipur (C.G)

Endt.NoT4szr fislcEcB/2)23 Nava Raipur Atal Nagar, dated:l//_/2023
Copy to i

1. The Additional chief secretary, Govt. of chhattisgarh, Department of Housing and
Environment, Mantralaya,. Mahanadi Bhawan, Nava Raipur Atal Nagar, Districf
Raipur for information please.

4

5

6

7) /<_

f, YCECB/ED8Ii* Llncr.doc.
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CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Paryavas Bhawan, North Block, Sector-19

Nava Raipur Atal Naqar, District-Raipur (C.G.) 492002
e-mail - h o cecb@q mail.com

No. ]lrrt17 lH.O.lcECB2Oz3
To,

The Chief Operating Officer,
lvI/s Jindal Power Limited,
Village-Tamnar, Tehsil-Tamnar,

Nava Raipur Atal Nagar, dated::7 o/ 1_/2023

D istrict - Raisarh (C.G.)

Sub.:'- Direction u/s 3l'A' of Air @revention and Control of Pollution) Acq l98l for
imposition ofEnvironmental Compensation for the environmental damage caused

by transportation of coal from Kulda Mine to Tamnar.

Ref. : - Order Dated 12101/2023 of Hon' ble National Green Tribunal, Principal Bench,
New Delhi in OA No. 23612022 in the matter of News report published in the
Newspaper named Indian Express, Daily News Paper dated ; 4thFebruary,2022,
Kolkata, Late City Edition titled "Non compliance of EC conditions by Kulda
Coal Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh".

-----::00::-----
Whereas you are operating a Coal Based Thermal Power Plant at Village-

Tamnar, Tehsil-Tamnar, District-Raigarh.

Whereas you are transporting Coal from Kulda Open Cast Coal Mine and

Garjanbahal Open Cast Coal Mine of MCLvia Kulda - Tamnar Road.

Whereas you have kansported 3987219.80 Tonnes of Coal in the year 2020-21
and 4314047.02 Tonnes in theyew 2021-22, Total - 8301266.82 Tonnes by Road from Kulda to
Tamnar.

Whereas houses of villagers, schools and other social infrastructures are located
adjacent to the above Road.

Whereas plying of heavy trucks carrying coal from the Kulda Mine to Industries
in Chhattisgarh are generating fugitive dust emissions causing hardship to the people of the
villages living in the nearby areas.

Whereas villagers are facing problems of noise pollution during plying ofheavy
vehicles.

Whereas pollution by transportation of hearry vehicles is causing adverse effects
on the human health.

Whereas there are five villages namely Lamdand, Khuruslenga, Dhourabhata,
Jhinkabahal and Ribra are situated nearby the road. some schools, hospital and aganbadi are
also located nearby the road.

D/CECB,/Englth Lcnc..doc



whereas the Hon'ble National Green Tribunal, Principal Bench' New Delhi has

directed Chhattisgarh Environment- Con"*ution Board for determining und 
-::::l:'i"g

environmental compensation r", p"r, ,i"l",i"ns from the concerned project proponents in the

"i"."."lJ"ta"t. 
A copy ofaforesaid order is enclosed at Annexure-I'

WhereastheHon,bleNationalGreenTribunalhasdirectedtotakeremedial
action to stop further polluti.";; l* ii"fifii, f"i,fr" past violations on'Polluter Pays'Pri,ciple

in the..earlier order daled 15/0712022'

WhereasthereisaurgentneedofconstructionofrviderroadfromHukaradeepa
to Dhourabhata to Hamirpur of length of l4'40 KM'

Whereas the Estimate Coast of rhe Hukaradeepa to Dhourabhata 'to 
Hamirpur

road is Rs. 41.g265 Crores ".'p., 
in" a*.irs submitted by the office of Executive Engineer.

Public Works Department, n'LLi pi'rti""' e topy of the;ame is enclosed at Annexure-Il'

Whereas Hon'ble NGT has given liberty to recover cost of construction from the

concerned proponents proportionately'

Whereas Central Pollution Control Board has issued Methodology for Assessing

Environmental Compensation and Action Ptan to Utilize the fund'

Whereas Environmental Compensation is based on the formula "EC =

PIxNxRxSxLF, Where, EC i;;;;;;tt;itl'Compensation in Rupees' Pl=Pollution Index of

industrial Sector, N=Numb"t "f 
A"yt 

"i"i"lation 
took place' R = A factor in Rupees (Rs') for

EC, S=Factor for scale "f "pt'"i"", H- = t-o*tioo factor' The formula incorporates the

anticioated severity of enviro"L.r"r pollution,in terms of pollution Index, duration of violation

il.#;iilili.;i;;r;;il;;i;;;i"; in.terms of micro & small/medium/rarge industrl

""a 
i"t"i"" in terms of iroximity to the large habitations'

Whereas your Coal Based Thermal Power Plants is a large scale, red category

Whereas total amount of Environmental Compensation calculated above formula

,o i" nr. z r.s crores incorporating damage caused to the nearby 05 villages.

Whereas industries is liabte to pay the cost of construction of New Road and

td'C;;;";;;n u, p., *'" otit''i Hon' ble National Green Tribunal' Principal

Bench in the instant case.

Whereas Total Amount of cost of construction of New Road and Environmental

Compensation i. nt. + f .AZOS g161ss * Rs' 2l '9 Crores = Rs'63 '7265 Crores'

WhereasthetotalcompensationamountofRs.63.T265Croreshasbeendivided
in nrooortion of the quantity;f ,h;'.*l transported by road from Kulda to Raigarh by the

i;d,ut,ry. The details aie given in the Annexure-Ill'

Whereas your industry is liable to pay Environmental Compensation of Rs'

I 1.g216 Crores and share or conrtiu"iion cost of New Road ofRs. 22.5779 Crores, amounting

to total Rs. 34.3999 Crores.

Section3l,A.Air(PreventionandControlofPollution)Act,l9SlStatesthat
Board may, in the exercise "iii; ;;;"o ""d 

performance of its functions under this Act, issue

anv directions in writing to -y fJrron, officeior authority, and such person, officer or authoriry

shall be bound to comply with such directions

Whereastransportationofcoalshouldbedoneinenvironmentallysoundmanner.

Nowthereforeinexerciseofpowerconferreduponu/s3l,A,Air(Preventionand
Control ofPollution) Act, 1981 this office direct as follows :-

industry.

is comes out

Environmen

D/CECB/Engtisht lt.r.d*



The industry shall deposit Environmenlal Compensation amount of Rs' 34'3999

CroresthroughD'D'i;'f"*';'ir',rt'ut'secretary(EC)'ChhattisgarhEnvironment
Conservation Bo"'d"' *i;h;; ii a"vt'i'"' tt'" date of issue ofthis direction'

ln case you fail to comply with the direction' you' are liable for action inter alia under

section 37 of the riir rp,,'"n'i'l'l'l'ia to"J "ip"ir"i"i'l 
;i 

iO;t 
and other provisions orthe

Act. \1,,
Mernber--SecietarY

Chhattis garh inVi' iltnt nt c on servation B'oard

3rf*"'" n"i-put atal Nagar' District-Raipur (C'G)'

Endt.No.?l///r/TS/CECB/2023 NavaRaipurAtalNagar'dated:)-'[/iJ2023

6oRV,ot. 
The Additional Chief Secretary, GoU. of Chhattissarh, Department of Housing and

Environment, Mantralaya, Mahanadi Bhawan, NIva Raipur Atal Nagar, District-

2. SecretarY,

Ra rpur for information Please'

Govt. of Chhattisgarh, Public Works Department, Mantralaya' Mahanadi

Bhawan, Nava RaiPur Atal Nagar' District-Raipur for information please

3. Engineer in Chief, Public Works DePartment, Nirman Bhawan, Sector-19, Nava

Raipur Atal Nagar, District-RaiPur for information and necessary action please'

4. Collector,District- Raigarh for information and necessarY action Please'

5. Regional Officer, Regional Office, Chhattisgarh Environment Conservati on Board,

Raigarh for information and necessary action please'

6. OccuPier tWs Jindal Power Limited, Village-T Tehsil-Tamnar, District-

Raigarh (C.G.).

Chhattisgarh Envi Board

5rj'{ava RaiPur Atal (C.G)

/c_t'

D/CECB/English L.tlcr.dc.
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO, oF 20?3
(arising out of Diary No(s). 5656 of 2023)

IB\

M/S. JINDAL POWER LI}IITED APPELLANT (s )

RESPONDENT (S )

VERSU S

UNION OF INDIA & ORS.

WITH

CIVIL APPEAL NO. oF 2023
(arisihg out of Diary No(s) . 57a5 of 2023) t',le ,tt f L

IVIL APPEAL NO, oF 2023
(arising out of Diary No(s). 6?08 of 2023)

CIVIL APPEAL NO. oF 2023
(arising out of Diary No(s)' 6203 of 2023)

Delay condoned.

Permission to file appeal(s) is al1owed.

Having heard the fearned counsel for the parties at length,

who state that they were not heard before the impugned order was

passed, liberty is granted to the parties to approach the National

Green Tribunal (NGT) by way of revlew application within a period

of 15 days from today. ,Fora period of 21 days, the demands/penalty

s"i,arrrountS imposed by the impugned order, would not be enforced by

ng recourse to coercive steps

Recording the aforesaid, the appeals

right of the appellant(s) to challenge

are dismissed, reserving

the impugned orders Postthe

c w

ORDER



2

the decision of the review application.

Pending application(s), if any, shall stand disposed bf.

(SANJrv KHANNA )

J

J
(M.M. SUNDRESH)

NEW DELHI;
FEBRUARY 77, 2023.



J

ITEI{ NO.28+50+51

(Arising
in OA No

COURT NO.7 SECTION XVII

SUPRE[1 E COURT OF
RECORD OF PROCEEDI NGS

rNDIA

CIVIL APPEAL Diary No(s). 5656/2023

out of impugned final judgment and order dated
236/2022 passed by the National Green Tribunal)

72-07-2023

M/S. JINDAL POWER LIMITED Pet itione r (s )

V ERS US

UNION OF INDIA & ORS. Respondent (s )

(IA No.3O2OL/'2O23 - EXEMPTION FRorrl .FILII{G C/C OF THE IMPUGNED
JUDGMENT and IA No.30198/2023-Ex-PARTE STAY and IA No.30202/2023-
EXEMPTION FROM FILING O.T, and IA No . 30795 / 2023 -P ERMISSION TO FILE
APPEAL And IA No .30204/ ?O23 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS,/ANNEXURES )

WITH
Diarv No(s) , 5775/2073 XVI I
(IA No.30574/2023-EXEMPTIoN FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.30572/2023-EX-PARTE STAY and IA No.30577/2023-
EXEMPTION FROM FILING O.T. ANd IA NO.30568/2023-PERMISSION TO FILE
PETITIoN (SLP/rP/wP/..) and IA No.30581/2023-PERMISSIoN T0 FILE
ADDTTTONAL DOCUMENTS/ FACTS,/ANNEXURES )

CIVIL APPEAL DiaT No(s). 620A/ 2023
(IA No.33008/2023-coNDohlATIoN oF DELAY IN FILING and IA
No.33017/2023-EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT
and IA No.33009,/2023-Ex-PARTE STAY and IA No.33019/2023-EXEMPTIoN
FROM FILING O.T, and IA No.33OO3,/2O23.PERMISSION TO FILE PETITION
(SLP/TP/WP/..) and IA No.33021/2023-PERMISSIoN T0 FILE ADDITIoNAL
DOCUMENTS/FACTS,/ANNEXURES )

CIVIL APPEAL Diary No(s). 6203/2023
(IA No.34674/2023-EXEi4PTION FROM FILING C/C 0F THE IMPUGNED
JUDGMENT and IA No.34613/2023-STAY APPLICATIoN and IA
No.34675/2023 - EXEMPTION FROI4 FILING O.T. and IA No.34677/2023-
PERMISSION TO FILE APPEAL ANd IA NO,34672/2023.CONDONATION OF DELAY
IN FILING APPEAL and IA No,34676/2023-PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS,/ANNEXURES )

Date : 17-02-2023 This petition was cal1ed on for hearing today.

HON'BLE
HON,BLE

JUSTICE
J USTICE

SANJIV XHANNA
M.M, SUNDRESH

CORAI'1

MR.
MR.



l

For Pet it ione r (s )

For Respondent ( s )

Sajan Poovayya, Sr. Adv.
Gopal Jain, sr. Adv.
Gauri Rasgotra, Adv.
Abhishek Tripathi, Adv.
Siddhant Puri, Adv.
Dinesh Moorjani, Adv.
charu Mathur, AoR

Mr.
Mr.
Ms.
Mr.
Mr.
Mr.
Ms.

UPoN hearing the counsel,
ORD

the court made the following
ER

Delay condoned.

Permission to file appeal(s) is allowed.

The appeals are dismissed in terms of the signed order'

Pending application(s), if any, shaIl stand disposed of.

(BABTTA PANDEY) (R'S. NARAYANAN)

cdunr uasrER (sH) couRr MASTER (NsH)
(Signed order is placed on the file)
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HIGH COURT OF CHHATTISGARH' BILASPUR

Order Sheet

PC No. 677 o{ 2A23

R.k.m Powergen Pvt' Ltd Versus Chhattisgarh Environment Conservation Board

Mr. Kishore Bhaduri, Senior coun iel along with Mr. Pankaj Singh, counsel lor the

Petitioner

Mr. Trivikram Nayak, counsel {or Respondent No'1 & 2

tvlr. Vikash Shrivastava, P L for the Slate

Heard.

lssue notice to the Respondents'

Mr. Nayak accepts notice on behal{ o

accepts notice on behalf of Respondent No

Meanwhile, the effect and operation

remaitr stayed till the next date of hearing'

List the matter after tour weeks

sd/-
(Raiani DubeY)

Judge

\!

f Respondent No.1 & 2 and Mr' Shrivastava

3 to 5. Theretore, P'F need not be paid'

of impugned order dated 20 01-'2023 shall

01 .02.2023

Deepti Jha

'>.aAffi
Arautxuze 'YTn



C
HIGH COURT OF CHHATTISGARH. BILASPUR

Order Sheet
WPC No. 835 of 2023

M/s Raigarh Energy Generation Ltd. Versus Chhattisgarh Environment Consdrvation Board,

].7-02-2423 Mr. Kishore Bhaduri, Sr. Advocate with Mr. Khulesh Sahu,

counsel for the petitioner.

Mr. Trivikram Nayak, counsel for respondents No. 1 and 2.

Mr. Ghanshyam Patel, Dy. Govt. Advocate for the State.

Heard.

lssue notice to the respondents.

Mr. Nayak accepts notice on behalf of respondents No.1 and 2

and Mr. Ghanshyam Patel accepts notice on behalf of resppndents

Hno. 3 to 5. Therefore, PF need not be paid.

It has been informed by the learned counsel for the Environment

Board that against the order passed by the NGT some o{ the

companies have preferred SLp before the Hon'ble Supreme Court

erein Hon'ble the Supreme Court has granted stay and directed the

petitioners to file review petition before the NGT.

Since the order of NGT has already been stayed and considering all

the aspects of the matter, it is directed that the effect and operation of
the impugned order dated 2A:1-rA23 shall remain stayed, till the next

date of hearing.

List this case qlong with WpC No 672 pf 2023 on 29-3_2023.

Meanwhile, respondents shall file their return. ]

sd/-

(Narendra Kumar Vyas)
Judge

Raju
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CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Paryavas Bhawan, North Block, Sector-19

Nava Raipur Ata I Naqar, District-Raipur (C.G.) 492002

Reei tered P IAD

Awextl'or-:1X

e-mail . iocecb@qmail.com
Nava Raipur Atat Nagar, dated:pJ l)!2023

--::00:r--

No. ?2-4 t. I H.o./ cEcB I zo23
To,

Sub. : -

The Unit Head,
M/s D.B. Power Limited,
Village-Badadarha, Post-Kanwali,
Tehsil - Dhabhra,
District - Sakti {C.G,l

Direction u/s 31'A'of Air (Prevention and control of pollution) Act, 19g1 to close
the operation of coal based thermal power plant.

Ref.:- L order Dated t2l0Llz0z3 of Hon' ble National Green Tribunal, principal Bench,
New Delhi in oA No. 236/2022 in the matter of News report published in the
Newspaper named lndian Express, Daily News paper dated : 4th February,
2022, Kolkata, Late city Edition titred "Non compriance of EC conditions by
Kulda Coal Mine, Odisha & Tamnar Thermal plant, Chhattisgarh,'.

Direction u/s 31'A' of Air (prevention and contror of polrution) Act, 19g1 for
imposition of Environmental Compensation for the environmental damage
caused by transportation of coar from Kulda Mine to Tamnar issued vide retter
no. 7 449 /HO/ CECBIZOl3 Nava Raipur Atal Nagar dated 2OlOt/2023.

2

whereas you are operating a coar Based Thermar power prant at Virage-Badadarha, Post-Kanwali, Tehsil-Dhabhra, District-Sakti.

Whereas chhattisgarh Environment conservation Board, Nava Raipur Atar Nagarhas imposed Environmentar compensation for the environmentar damage caused bytransportation of coar from Kurda Mine to Tamnar in compriance of order or,Jizorlzozs orHon' ble Nationar Green Tribunar, principar eench, r,{ew ;erhi in oA No.236/2o2zin the matterof News report pubrished in the Newspap", nrrud tJirn rrpr"rr, Dairy News paper dated : 4thFebruary, 2022, Korkata, Late city Edition titred ,,rvon 
compriance of EC'condiiioi!iyiuraa coarMine, Odisha & Tamnar Thermal plant, Chhattisgarh,,.

whereas chhattisgarh Environment conservation Board, Nava Raipur Atar Nagarhas directed industry to deposit 
_Environmentar corp*rrtion amount of Rs. 5.3019 croresthrough D'D'in favor of "Member secret..v trii, ct,t.,i[arh Environment conservation Board,,within 15 days from the date of issue of the Ui*iri"rll ."o 2o/oL/2023.

uv d.-r_rDtotuB thu sr.$tal 2saN, E D*_*,rt_raorrrb,



Whereas industry has failed to deposit Environmental Compensation in the
stipulated time period.

Section 31'A'Air (Prevention and Control of Pollution) Act, 1981 states that Board
may, in the exercise of its powers and performance of its functions under this Act, issue any
directions in writing to any person, officer or authority, and such person, officer or authority
shall be bound to comply with such directions.

Whereas power to issue Direction u/s 31'A' includes the power to direct - (a) The
closure, prohibition or regulation of any industry, operation or process or (b) the stoppage or
regulation of supply of electricity, water or any other service.

Whereas industry has not complied earlier direction, which shows that industry
is disobeying Order of Hon'ble National Green Tribunal and Direction issued by Chhattisgarh

Environment Conservation Board.

Now therefore in exercise of power conferred upon u/s 31'A'Air (Prevention and

Control of Pollution) Act, 1981 this office direct as follows i

lndustry shall close the operation of coal based thermal power plant-1200 MW
with immediate effect.

ln case you fail to comply with the direction, you are for action inter alia under
nd other provisions of thesection 37 of the Air (Prevention and Control of Pollution) Act,

Act.

Mem ber ry

Endt.No 82 4 t lrs I czcslzozt

6r-€hhattisgarh Environment Conservation Board

Nava Raipur Atal Nagar, 0istrict-Raipur (C.G)

N ava Raip u r Ata I Na$at, datedtry 2J 2023

Copy to r
1,. The Chairman, Chhattisgarh Environment Conservation Board, Nava Raipur Atal

Nagar, District-Raipur for information please.

Secretary, Govt. of Chhattisgarh, Public Works Department, Mantralaya, Mahanadi

Bhawan, Nava Raipur Atal Nagar, District-Raipur for information please.

Engineer in Chief, Public Works Department, Nirman Bhawan, Sector-19, Nava Raipur

Atal Nagar, District-Raipur for information and necessary action please.

Collector, District- RaiSarh/Sakti for information and necessary action please'

Regional officer, Regional office, chhattisgarh Environment conservation Board,

2

3.

4.

5.

5.

Raigarh/BilasP
Occupier M/s

ur for information and necessary action please.

D.B. Power Limited, Village-Badadarha, Post-Kanwali, Tehsil - Dhabhra,

Conservation Board

District - Sakti (C.G.)

!!4tL ba, :!J,lf,tt' aM fitfir ot 
"t 

4 tu' ttu td d ,,t" 1-) d@Db

,dilIlHi,l"^ffi
gar, District-RaiPur (C.G)



RePistered Post/AD
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To,

Sub. : -

Ref. :-

N o. e ? 4 1 H.s. / cEcB I 2oz3

The Unit Head,

M/s JSW lspat Special Products Limited,
Village-Naharpali,
Tehsil-Kharsiya,

District - Raigarh (C.G.l

Direction u/s 31'A' of Air (Prevention and Control of pollution) Act, 1991 to close
the operation of coal based thermal power plant.

1. Order Oaled t2/0L12023 of Hon' ble National Green Tribunal, principal Bench,
New Delhi in OA No. 23612022 in the matter of News report published in the
Newspaper named lndian Express, Daily News paper dated : 4th February,
2022, Kolkata, Late City Edition titled "Non compliance of EC conditions by
Kulda Coal Mine, Odisha & Tamnar Thermal plant, Chhattisgarh,'.

2. Direction u/s 31'A' of Air (prevention and control of pollution) Act, 19g1 for
imposition of Environmental compensation for the environmental damage
caused by transportation of coal from Kulda Mine to Tamnar issued vide letter
no.7455/HO/CECB|Z1?3 Nava Raipur Atal Nagar dated zOlOLlzOZg.

._::00::_
whereas you are operating a sponge rron plant at Village-Naharpali, Tehsil-

Kharsiya, District-Raigarh.

Whereas Chhattisgarh Environment Conservation Board, Nava Raipur Atal Nagar
has imposed Environmental compensation for the environmental damage caused by
transportation of coal from Kulda Mine to Tamnar in compliance of order Dated L2loLl2o23 ol
Hon' ble National Green Tribunal, principal Bench, New Delhi in oA No.2}6l2022in the matter
of News report published in the Newspaper named lndian Express, Daily News paper dated : 4th
February, 2022, Kolkata, Late city Edition titled ,,Non compliance of EC conditions by xulda coal
Mine, Odisha & Tamnar Thermal plant, Chhattisgarh,,.

whereas chhattisgarh Environment conservation Board, Nava Raipur Atar Nagar
h.as directed industry to deposit Environmental compensation amount of Rs. 1.4979 crores
through D.D.in favor of "Member secretary (Ec), chhattisgarh Environment conservation Board,,
within 15 days from the date ofissue ofthe direction datedzoloLl2o2g.

DJr. *- b )n ,4wrlltn 1 e r,rrmr u ry a n1 ttD r_ _. b,, t_) da r, b

CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Paryavas Bhawan, North Block, Sector-19

Nava Raiour Atal Naoar. District-Raipur (C.G.l 492002
e-mail - hocecb@omail.com

Nava RaipurAtal Nagar, dated: ZJ?j2023



Whereas industry has failed to deposit Environmental Compensation in the
stipulated time period.

Section 31'A' Air (Prevention and Control of Pollution) Act, 1981 states that Board

may, in the exercise of its powers and performance of its functions under this Act, issue any

directions in writing to any person, officer or authority, and such person, officer or authority
shall be bound to comply with such directions.

Whereas power to issue Direction u/s 31'A' includes the power to direct - (a) The

closure, prohibition or regulation of any industry, operation or process or (b) the stoppage or
regulation of supply of electricity, water or any other service.

Whereas industry has not complied earlier direction, which shows that industry

is disobeying Order of Hon'ble National Green Tribunal and Direction issued by Chhaftisgarh

Environment Conservation Board.

Now therefore in exercise of power conferred upon u/s 31'A'Air (Prevention and

Control of Pollution) Act, 1981 this office direct as follows :-

lndustry shall close the operation of sponge iron plant - 0.20 Million Tonne per

Year + 0.30 Million Tonne per Year with immediate effect.

ln case you fail to comply with the direction, you are liable for action inter alia under
81 nd other provisions of the

M m er ry
hattisgarh Enviro ment Conservation Board(1Jh

Copy to :-

1.

N ava Raipur Atal Nagar, District-Raipur (C.G)

Nava Raipur AtalNagar, dated:2! !j2023En dt.n o E2 9 S' fi s I cEcB I zo23

The Chairman, Chhattisgarh Environment Conservation Board, Nava Raipur Atal

Nagar, District-Raipur for information please.

Secretary, Govt. of Chhattisgarh, Public Works Department, Mantralaya, Mahanadi

Bhawan, Nava Raipur Atal Nagar, District-Raipur for information please.

Engineer in Chief, Public Works Department, Nirman Bhawan, Sector-19, Nava Raipur

Atal Nagar, District-Raipur for information and necessary action please'

Collector, District- Raigarh for information and necessary action please.

Regional Officer, Regional Office, Chhattisgarh Environment Conservation Board,

Raigarh for information and necessary action please.

2

3

4.

5.

6. aOccupier M/s JSW lspat Special Products Limited, Vi

District - Raigarh (C.G.) \-Naharnali, 
Tehsil-Kharsiya,

)

Memb_egfecretary

Chhattisgarh Environment Conservation Board

6r-Nava Raipur Atal Nagar, District-Raipur (C.G)

L

N b-,, :fr ,xN, lD torfi d rtl@ ttu bd *4 b) 6@ nb

D

section 37 of the Air (Prevention and Control of Pollution) Act,

Act.
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#\7t
CHHATTISGARH ENVIRONMENT CONSERVATION BOARD

Paryavas Bhawan, North Block, Sector-19
Nava Raipur Atal Naqar. District-Raiour (C.G.) 492002

e-mail - hocecb@qmail.com
No

To,
886 tr.o.trEcltzo23 Nava RaipurAtal Nagar, dated: 2ZZ-IZOZE

The Unit Head,
M/s S.K.S. Power Generation (Chhattisgarh) Limited,
Village-Binjhkot and Darramuda,
Tehsil-Kharsiya,

District - Raisarh (c.c.)

Sub. :- Direction u/s 31'A' of Air (Prevention and Control of pollution) Act, 1981 to close
the operation of coal based thermal power plant.

Ref. : - 1. Order Dafed 72/0L12023 of Hon' ble National Green Tribunal, principal Bench,
New Delhi in OA No. 236/2022 in the matter of News report published in the
Newspaper named lndian Express, Daily News paper dated : 4th February,
2022, Kolkata, Late City Edition titled "Non compliance of EC conditions by
Kulda Coal Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh,'.

--;;QQs;--
Whereas you are operating a Coal Based power plant at Village-Binjhkot and

Darramuda, Tehsil-Kharsiya, District- Raigarh,

Whereas Chhattisgarh Environment Conservation Board, Nava Raipur Atal Nagar
has imposed Environmental Compensation for the environmental damage caused by
transportation of coal from (ulda Mine to Tamnar in compliance of Order Dated t2lOLlZOz3 ol
Hon' ble National Green Tribunal, Principal Bench, New Delhi in oA No.236/2022 in the matter
of News report published in the Newspaper named lndian Express, Daily News paper dated :4th
February, 2022, Kolkata, Late city Edition titled "Non compliance of EC conditions by Kulda coal
Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh",

Whereas Chhattisgarh Environment Conservation Board, Nava Raipur Atal Nagar
has directed industry to deposit Environmental compensation amount of Rs. 1.6441 crores
through D.D'in favor of "Member Secretary (EC), Chhattisgarh Environment Conservation Board"
within 15 days from the date of issue of the direction dated ZO/OL1aO2}.

oqt r*&.,Nttt 7N,44u,RlrlEt,tr1r0t,erb *dt*4te)602 tb

Resistered Post/AD

2. Direction u/s 31'A' of Air (Prevention and Control of pollution) Act, 19g1 for
imposition of Environmental Compensation for the environmental damage
caused by transportation of coal from Kulda Mine to Tamnar issued vide letter
no. 7 463/HO I CECB/2023 Nava Raipur Atal Nagar dated ZOIOL/2023.



Whereas industry has failed to deposit Environmental Compensation in the
stipulated time period.

Section 31'A'Air (Prevention and Control of Pollution) Act, 1981 states that Board

may, in the exercise of its powers and performance of its functions under this Act, issue any

directions in writing to any person, officer or authority, and such person, officer or authority
shall be bound to comply with such directions.

Whereas power to issue Direction u/s 31'A' includes the power to direct - (a) The

closure, prohibition or regulation of any industry, operation or process or (b) the stoppage or
regulation of supply of electricity, water or any other service.

Whereas industry has not complied earlier direction, which shows that industry

is disobeying Order of Hon'ble National Green Tribunal and Direction issued by Chhattisgarh

Environment Conservation Board.

Now therefore in exercise of power conferred upon u/s 31'A'Air (Prevention and

Control of Pollution) Act, 1981 this office direct as follows :-

lndustry shall close the operation of coal based power plant - 600 MW with
immediate effect.

ln case you fail to comply with the direction, you are able for action inter alia under

section 37 of the Air (Prevention and Control of Pollution) Act, 981 and other provisions ofthe
Act.

es6{ary
Chhattisgarh Environment Conservation Board

6h\lava Raipur Atal Nagar, District-Raipur (C.G)

Endt.No. B?3 / tr s I cEcs | 2023 Nava Raipur Atal Nagar, daled: 221 JJ 2023

Copy to :.

1, The Chairman, Chhattisgarh Environment Conservation Board, Nava Raipur Atal

Nagar, District-Raipur for information please.

Secretary, Govt. of Chhattisgarh, Public Works Department, Mantralaya, Mahanadi

Bhawan, Nava Raipur Atal Nagar, District-Raipur for information please.

Engineer in Chiel Public Works Department, Nirman Bhawan, Sector-19, Nava Raipur

Atal Nagar, District-Raipur for information and necessary action please.

Collector, District- Raigarh for information and necessary action please.

Regional Officer, Regional Office, Chhattisgarh Environment Conservation Board,

Raigarh for information and necessary action please.

Occupier M/s S.K.S. Power Generation (Chhattisgarh) Limited, Village-Binjhkot and

Darramuda, Tehsil-Kharsiya, District - Raigarh (C.G.)

2

3

4

5

6

Member Secretary
Chhattisgarh Environment Conservation Board

6i}-I{ava Raipur Atal Nagar, Distrist-Raipur (C.G)

C
D4 * t -rt@x t/rorl N18 tu,r I u, aD b d t*4 *) 6 01 D b

Dl
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#\\7t
CHHATTISGARH ENVIRONMENT CONSERVATION BOARD

Paryavas Bhawan, North Block, Sector-'t9
Nava Raiour Atal Naqar, District-RaiDu r (C.G.) 492002

e-mail - h ocec b@qm a il. com

no. 8 zS 9 / n.o. / cEcB I 2023
To,

The Unit Head,
M/s lnd Synergy Limited,
Village-Mahuapali, Siyarpali,
Tehsil-Raigarh,

N ava Rai pur Ata I nagar, dated: !] /=J ZOZI

District - isarh (C.G.l

Sub. :- Direction u/s 31'A'of Air (Prevention and Control of Pollution) Act, 1981 to close
the operation of coal based thermal power plant.

1. Order Oaled L210t12023 of Hon' ble National Green Tribunal, Principal Bench,
New Delhi in OA No, 23612022 in the matter of News report published in the
Newspaper named lndian Express, Daily News Paper dated : 4th February,
2022, Kolkata, Late City Edition titled "Non compliance of EC conditions by
Kulda Coal Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh".

2. Direction u/s 31'A' of Air (Prevention and Control of Pollution) Act, 1981 for
imposition of Environmental Compensation for the environmental damage
caused by transportation of coal from Kulda Mine to Tamnar issued vide letter
no. 7453/HO/CECBl2023 Nava Raipur Atal Nagar dated 2OlOtl2O23.

-;:Q{l;;_Whereas you are operating a Sponge lron Plant at Village-Mahuapali, Siyarpali,,
Tehsil-Raigarh, District- Raigarh.

Whereas Chhattisgarh Environment Conservation Board, Nava Raipur Atal Nagar
has imposed Environmental Compensation for the environmental damage caused by
transportation of coal from Kulda Mine to Tamnar in compliance of Order Dated L2lOll2O23 of
Hon' ble National Green Tribunal, Principal Bench, New Delhi in OA No.236/2022 in the matter
of News report published in the Newspaper named lndian Express, Daily News paper dated :4th
February, 2022, Kolkata, Late City Edition titled "Non compliance of EC conditions by Kulda Coal

Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh".

Whereas Chhattisgarh Environment Conservation Board, Nava Raipur Atal Nagar
has directed industry to deposit Environmental compensation amount of Rs. 1.8356 crores
through D.D.in favor of "Member Secretary (EC), Chhattisgarh Environment Conservation Board"
within t5 days from the date of issue of the direction dared 21loll2023.

D.w b.- b-Dt@earb1b, wd rfr In, oat-a t*4 t-) 40, u b

Resistered Post/AD

Ref. : -



whereas industry has failed to deposit Environmental compensation in the
stipulated time period.

Section 31'A'Air (Prevention and Control of Pollution) Act, 1981 states that Board
may, in the exercise of its powers and performance of its functions under this Act, issue any
directions in writing to any person, officer or authority, and such person, officer or authority
shall be bound to comply with such directions.

Whereas power to issue Direction u/s 31'A' includes the power to direct - (a) The
closure, prohibition or regulation of any industry, operation or process or (b) the stoppage or
regulation of supply of electricity, water or any other service.

Whereas industry has not complied earlier direction, which shows that industry
is disobeying Order of Hon'ble National Green Tribunal and Direction issued by Chhattisgarh
Environment Conservation Board.

Now therefore in exercise of power conferred upon u/s 31,A,Air (prevention and
Control of Pollution) Act, 1981 this office direct as follows :-

lndustry shall close the operation ofSponge lron plant - 3.0 Lakh Tonne per year
with immediate effect.

ln case you fail to comply with the direction, you are liable for action inter alia under
981 and other provisions of the

erhber ry
hattisgarh Envtronmen t Conservation Board

District-Raipur (C.G)ava Raipur Atal Nagar,

Endt.N o 8 ?39 lr s / cEcB I zo23 Nava Raipur Atal Nagar, dated:lj!J2123

The Chairman, Chhattisgarh Environment Conservation Board, Nava Raipur Atal
Nagar, District-Raipur for information please.

Secretary Govt. of Chhattisgarh, Public Works Department, Mantralaya, Mahanadi
Bhawan, Nava Raipur Atal Nagar, District-Raipur for information please.

Engineer in Chiel Public Works Department, Nirman Bhawan, Sector-19, Nava Raipur

Atal Nagar, District-Raipur for information and necessary action please.

Collector, District- Raigarh for information and necessary action please.

Regional Officer, Regional Office, Chhattisgarh Environment Conservation Board,

Raigarh for information and necessary action please.

6. Occupier M/s lnd Synergy Limited, Village-Mah

District - RaiBarh (C.G.)

p Siyarpali, Tehsil-Raigarh,

M ber Secretary
Chhattisgarh Environment Conservation Board

0).-Nava Raipur Atal Nagar, District-Raipur (C.G)

/<

ojx

Copy to r
1.

2

3

4

5

a

o w tutu ntldtulr{aDwa e1n1n@ddbqtu)dor k

D

section 37 of the Air (Prevention and Control of Pollution) Act,
Act.



c?&t?_Ilsc^r\lt

#!N/t
CHHATTISGARH ENVIRONMENT CONSERVATION BOARD

Paryavas Bhawan, North Block, Sector-i9
N ava Raiour Atal Naqar. District aipur (C.G.l 492002

e-mail - hocecbtOo mail.com

To,

Sub. :-

No. 6 2, 4ti.o. / cEcB / 2023 Nava RaipurAtal Nagar, dated: Z4:4ZOZI

The CEO,

M/s Bharat Aluminium Company Limited,
Balco Nagar, Korba,
District - Korba (C.G.l

Ref. : -

Direction u/s 31'A' of Air (Prevention and control of pollution) Act, 19g1 to close
the operation of coal based thermal power plant.

1. order Dated LzloLl2o23 of Hon' ble National Green Tribunal, principal Bench,
New Delhi in oA No. 236/2022 in the matter of News report pubrished in the
Newspaper named lndian Express, Daily News paper dated : 4th February,
2022, Kolkata, Late City Edition titled,'Non compliance of EC conditions by
Kulda Coal Mine, Odisha & Tamnar Thermal plant, Chhattiigarh',.

2. Direction u/s 31'A' of Air (Prevention and control of pollution) Act, 19g1 for
imposition of Environmental compensation for the environmental damage
caused by transportation of coal from Kulda Mine to Tamnar issued vide letter
no. 7 451 / HO I CECB / 2023 N ava Ra i p u r Ata I N a ga r d ated ZO I OL I 2023.

---::00:r---

Whereas you are operating a Aluminium Smelter and Coal Based Thermal power
Plant at Balco Nagar, Korba, District-Korba.

whereas chhattisgarh Environment conservation Board, Nava Raipur Atal Nagar
has imposed Environmental compensation for the environmental damage caused by
transportation of coal from Kulda Mine to Tamnar in compliance of order oatei tzlotlzozl ot
Hon' ble National Green Tribunal, principal Bench, New Delhi in oA No.236lzo22in the matter
of News report published in the Newspaper named rndian Express, Daily News paper dated : 4th
February, 2022, Kolkata, Late city Edition titled ,'Non compliance of EC conditions by Kulda coal
Mine, Odisha & TamnarThermal plant, Chhattisgarh".

whereas chhattisgarh Environment conservation Board, Nava Raipur Atar Nagar
has directed industry to deposit Environmental compensation amount of Rs. 0.6116 crores
through D.D.in favor of "Member secretary (Ec), chhattisgarh Environment conservation Board,,
within 15 days from the date of issue of the direction aatia zolotlzozz.

Dat *-D-r.tffii2a jn, NtYrct d,nl r.n trD b d b4 t-4 llol r,e

Resistered Post/AD



Whereas industry has failed to deposit Environmental Compensation in the
stipulated time period.

Section 31'A'Air (Prevention and Control of Pollution) Act, 1981 states that Board

may, in the exercise of its powers and performance of its functions under this Act, issue any

directions in writing to any person, officer or authority, and such person, officer or authority
shall be bound to comply with such directions.

Whereas power to issue Direction u/s 31'A' includes the power to direct - (a) The

closure, prohibition or regulation of any industry, operation or process or (b) the stoppage or

regulation of supply of electricity, water or any other service.

Now therefore in exercise of power conferred upon u/s 31'A'Air (Prevention and

Control of Pollution) Act, 1981this office direct as follows :-

lndustry shall close the operation of coal based thermal power plant-1200 MW

and 540 MW with immediate effect.

ln case you fail to comply with the direction, you ar ble for action inter alia under

section 37 of the Air (Prevention and Control of Pollution) A

Act.

1981 and other provisions of the

Secretary
ch hattisgarh En nm rvation Board

ava Raipur Atal agar, District-Raipur (C.G)

Endr.NoEZlr3 lrSlCECBlzOZg Nava RaipurAtalNalat,datedi?Z|?J2023
Copy to i

1. The Chairman, Chhattisgarh Environment Conservation Board, Nava Raipur Atal

Nagar, District-Raipurfor information please.

2. Secretary, Govt. of Chhattisgarh, Public Works Department, Mantralaya, Mahanadi

Bhawan, Nava Raipur Atal Nagar, District-Raipur for information please.

3. Engineer in chief, Public works Department, Nirman Bhawan, sector-19, Nava Raipur

Atal Nagar, District-Raipur for information and necessary action please.

4. Collector, District- Raigarh/Korba for information and necessary action please.

5. Regional Officer, Regional Office, Chhattis8arh Environment Conservation Board,

Raigarh/Korba for information and necessary action p

5. Occupier M/s Bharat Aluminium Company Limited,

Korba (C.G.)

Me crettry

6>tt

Bal

r
Chhattisgarh Environment Conservation Board

62Nava Raipur Atal Nagar, District-Raipur (C.G)

rBht-st oMrurdMq r. I fi t na b - d4 *) 6r' tb

"l

Whereas industry has not complied earlier direction, which shows that industry

is disobeying Order of Hon'ble National Green Tribunal and Direction issued by Chhattisgarh

Environment Conservation Board.

Nagar, Korba, District -



SKS POWER CENERATION (CHHATTISCARH) LIMITED Awytxpwt{CIN : U4Ol 03MH20O8PLC) 8O231

(Under Corpo.ate lnsolvency Resolution Process)

/

Ref: SKS/CIRP/02/123
Date: 23'd February 2023

To,
Member Secretary,
Chhattisgarh Environment Conservation Board
Paryavas Bhawan, North BIock, Sector-19
Nava Raipur Atal Nagar, Raipur, Chhattisgarh - 492002

14.53+\
Subj€ct: Direction u/s 3lA ofAir (Prevention and ConEol ofPollution) Act, l98t for imposit r0n 41zlt z

*ffi,,Wr- sri

,)

on \.
7,

of Envlonmental Compensation for the envhonmental damage caused by transportati
of coal from Kulda Mine ro Tamnar

r, Reference: (i) Order dated 12.01.2023 passed by Hon'ble National Green Tribunal, Principal Bench': in OA No. 236/2022.

(ii) Direction under section 3lA of Air (hevention and Control of pollurion) Act, 1981

from the Member Secretary, Chhattisgarh Environment Conservation Board issued vide
Ietter bearing refer ence no.7 463/lfOlCECBD023 dated20.0l .2023 .

(iii) Reply of Resolution Professional of SKS Power Generation (Chhattisgarh) Limited
issued vide letter bearing reference no. SKSiCIRP/o2/l l9 dated 06.02.2023.

(iv) Closure directions under section 3l A of Air (hevention and Control ofPollution) Act,
l98l from the Member Secretary, Chhattisgarh Environment Conservation Board issued

vide letter bearing reference no. 8236/H.O./CECBD023 dated 22.02.2023.

Dear Sir/I4adam,

This letter is in reference to the directions issued by the Member Secretary, Chhattisgarh

Environment Conservation Board (CECB) through letter dated 22.02.2023 to close the

operations of the power plant of SKS Power Generation (Chhattisgarh) Limited (SKS) with
immediate effect (Closure Direction).

The Closure Directions have been issued subsequent to letter dated 20.01.2023 issued by CECB
(CECB Notice) wherein CECB had SKS Power Generation (Chhattisgarh) Limited (SKS) to
deposit an amount ag$egating to INR 1.6441 Crores towards Environmental Compensation and

proportionate share of cost to repair and renovation of existing road from Hukaradeepa to

Dhouabhata to Hamirpu (collectively refened as CECB Dues).

On 06.02.2023, Mr. Ashish Arjunkumar Rathi, the resolution professional (RP) ofSKS, issued

a response to the CECB Notice inter alia stating as under (SKS Reply):

i
2

3

(a) SKS is cunently undergoing corporate insolvency resolution process (CIRP) as per the

scheme oflnsolvency and Bankruptcy Code 2016 (IBC).

Reg,OffAdd: Unlt No.201& 207, Centre polnr Pr€mlses Co-Op Soc. Ltd.,2.d Floo., J.B. Nagar, Andherl-Kurla Road, Andherl(El, Mumbai400059

Tel: + 91-22-48803200 E-mail: Corporateoffi

Raigarh (worksl : village ainjkot, Darram

ce@soscl.com

EMa igarhworks@spgcl.com

o

C



SKS POWER CENERATION (CHHATTISCARH) LIMITED
CIN: U40l03MH2oO8PLC 1802 3l

(Under Corporate lnsolvency Resolulion process)

(b) As per the statutory scheme oflBc, debts/claims/ monetary liabilities up till the insolvency
commencement date (i.e., 29.04.2022) (ICD) shall form part of claims against SKS. In
view thereof, the creditors may submit their respective claims along with supplanentary
documents to the RP in accordance with provisions ofthe IBC and the rures/ regulations
framed thereunder.

(c) CECB Notice pertains to pal,rnent of environmental compensation and construction
charges for the coal transported during year 2020-2021 and year 20212022 (i.e., for the
period prior to the ICD).

(d) Hence, GECB may submit its claim as perthe applicable provisions ofthe IBC which shall
be duly assessed and verified by the Rp and shall be ultimately dealt with as per the terms
ofthe resolution plan approved in the CIRp ofSKS.

(e) without prejudice to the above, Section 14 of IBC imposes a clear prohibition on the
institution ofsuits or continuation ofproceedings against SKS including execution ofany
judgment, decree, or order in any court of raw, tribunal, arbitration panel or other authority.

(0 Section 14 does not differentiate between various proceedings on basis of nature ofthe
proceedings i.e., proceedings being in nature of an enquiry by regulatory authority or
quasi-judicial proceedings, or judicial proceedings.

(g) As per Section l4(l)(a), authorities such as civil courts, quasi-judiciar bodies and other
adminishative or regulatory authorities are precruded from iniriating proceedings/issuing
directions againsl a corporate debtor.

(h) NGT order dated 12.0r.2023 has been passed subsequent to the date of imposition of
moratorium (i.e.,29-04.2022),thercfore no directions could have been passed in oA No.
23612022 with respect to SKS.

(D Thus, the directions issued through GECB Notice are evidently baned under Section l4 as
the said directions are resulring into augmentation ofmonetary liability ofSKS after ICD.

However, cECB without considering the regal position and contents of sKS Reply has issued
the closure Direction without taking into account that SKS is cunently operatin! as per the
statutory scheme of IBC.

/

4

5 Additionally' rhe cECB Notice that was issued on strength oforder dated r2.or.zo23 passed by
theNational Green Tribunar, hincipal Bench, New Derhi in oANo.23612022, is itselicunentr!
under challenge before relevant authorities. The legarity of the CECB Notice itself is contested
and the matter is sub-judice. Thus, the issuance Closure Directions by CECB palpably egregious.

Reg oflAdd; unlt No 201& 207, centre Polnt Prerniset co'op soc. ltd.,2'd Floor,J,B. Na8ar, Ancrhert-Kurla Road, Andheri(E), Mumbal4oo059.
Tel: + 91-22-48803200 E-mail: Corporateoflice@so4cl..orr

RaiSarh {worksr I vi'age Blnikot, oarramuda. Kharsia RaiS.rh {Dist.} chhattisSarh-496001 E Mair-raiSarhworks@spScr.com
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SKS POWER CENERATION (CHHATTISCARH) LIMITED
CIN: U4O l 0l MH2OoSPLC l 602 3l

(Under Corporate lnsolvency Resolution Process)

ln order to achieve the statutory objective of value ma\imization enshrined under the lBC, it is
critical that operations are continued. Therefore, to avoid value degradation, an amount of INR
1.6441 crores is being deposited under-protest by SKS tou ards CECB Dues. The Demand Draft
No. 486591 issued by Banh ofBaroda dated 23'd February 2023 in favour of Member Secretary,
Chhattisgarh Environment Conservation Board is being anclosed here\yith.

Since the pal.rnent of CECB Dues has been made by SKS, the CECB Notice and Closure
Directions are deemed as withdrawn and the direction to close the power plant of SKS with
immediate effect is deemed as revoked. Thus, ao coercive action in terms of the Closure
Directions can be initiated against SKS.

The present communication has been issued v, ithout prejudice to rights and remedy available
under law.

Yours faithfully,

7

I

@
r9fls,t tiJt r{dt,it t iim
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ASHISH ARJI'NKUMAR RATHI
Resolution Professional for SKS Power Generation (Chhattisgarh) Limited
IP Registration Numbe!- IBBVIPA-O01/P-P00568/2017-18/l l0l0
AIA Certificate Number - AA I/l1010/0212212231105273

Registered Address and Email ID with IBBI:
l9l503, N R I Complex, Sector 54,
56, 58, Seawood,I.{erul
Navi Mumbai,Maharashtra,400706
ipashishrathi@gmail.com

Communication Address:
Unit No. 201 & 207, Centre Point Premises CHS Ltd.,
2nd Floor, J.B. Nagar, Andheri-Kurla Road,
Andheri (East), Mumbai - 400059.
irp.skspower@gnail.com

Reg.OffAddt Unlt No.2O1 & 2O?, Centre Polnt P.emises Co-OF Soc, Ltd,,2nd Floor,l.B. Nagar, Andherl-Kurla Road, Andherl (E), Mumbal 400059.

Tel: + 91-22{8803200 E-mail: corDorateoffi ce@sosct.com

Raigarh (workr):villaSe Binjkot, Dar6nuda, xharsia Raltarh lDist.) chhatrisSarh-196001 E Mall-raitarhworks@spEcl.com
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Ahvrexu

HIGH COURT OF CHHATTISGARH, BILASPUR

Order Sheet

WPC No.9 85 of 2023

-- Petitioners

Versus

1. Chhattisgarh Environment Conservation Board Through its Member Secretary,
hawan, North Block, Sector-19, Nava Raipur, Atal Nagar, District

at rh

eglo gional Office, Chhattisgarh Environment Conservation Board,
garh, Chhattisgarh

arh Through Secretary, Department of Housing and
Environment, Atal agar, Raipur, Chhattisgarh.

i arh Through Sedretary Public Works Department, Mantralaya
, Atal Nagar, Raipur, Chhattisgarh.

5. State of Chhattisgarh Through Collector, District Raigarh, Collectorate Premises,
Chhattisgarh.

-- Respondents

oLl03l2023 Mr. Kishore Bhaduri, senior advocate assisted by Mr.

Shashank Thakur, Counsel for the petitioners.

Mr. Swayam Tehanguria, advocate on behalf of Mr. Abhijee

Mishra, Counsel for respondents No. 1& 2.

Mr. Chandresh Shrivastava, Additional Advocate General for

the State/respondents No. 3 to 5.

1. Jindal Power Limited Through its Authorised Representative, D.K. Bhargava S/o
Lt. P.N. Bahrgava, Aged About 58 years, presently posted and Working as Vice
President, Jindal Povrer Ltd. o,P. Jindal super Thermal power plant, Viilage and
Post Tamnar, Tahsil Gharghoda, District - Raigarh, Chhattisgarh

2. D.K. Bhargava, S/o Lt, P.N. Bahrgava, Aged About 58 years, presently posted
and Working as Vice President, Jindal Power Ltd. O.p, Jindal Super Thermal
Power Plant, Village and Post Tamnar, Tahsil Gharghoda, District : Raigarh,
Chhattisgarh

a

a



Heard on admission.

lssue notice to the respondents.

Since all the respondents are already represented through

their respective counsel therefore, notice issued to them stands

dispensed with.

It has been informed by the learned counsel for the

Environment Board that against the order passed by the NGT,

me of the companies have preferred SLP before the Hon'ble

Supreme Court wherein Hon'ble the Supreme Court has granted

stay and directed stay and directed the petitioners to file review

petition befoie the NGT.

Since the order of NGT has already been stayed and

considering all the aspects of the matter, it is directed that the effect

eration of the impugned order dated 20.0t.2023 shall remain

I the next date of hearing.

this case along with WPC No. 835 of 2023.

while, respondents shall file their return.

i,
ffii.
trH*

sd/-
(Rajani Dubey)

Judge

Il

Ru.Ji

(

andt

tI i'
t,

\

\



HIGH COURT OF CHHATTISGARH, BILASPUR

Order Sheet

WPC No.931 of 2023

D.B. Power Limited Versus Chhattisgarh.Environment.Conservation Board

2210212023 The case is listed under court slip. -''
Mr. Anand Shukla, counsel for the petitioner. .

Mr. Trivikram Nayak, counsel for the respondent Nos.1 &.2

Mr. Ghanshyam Patel, GA for the:State. I

Heard. :

..,:. lssue notice to the respondents. , l

Mr. Nayak accepts notice on behalf of the respondent Nos.1 & 2, whereas Mr.

Patel accepts"notice on behalf of respondent Nos.3 to 5, therefore, PF need not be

Paid.rI li,'i, . i, r' , ,

Learned counsel for the petitioner submits that the present petition has been

preferred by the petitioner challenging'the notice dated 20.01.2023 issued by the

Lesi:ot3errl Board, whereby the petitioner company has been directed to pay

Rs.5.3019 Crore as an environmental- damage. The respondent Board has again
i

issued notice to the petitioner today itseif i.e.22.02.2023 consequent upon the earlier

notice. He further submits that the similar matters - have beeh dealt with by the

Supreme Court and subsequently by this Court as,-Well', where interim:relief was

granted in favour ol the petitioner therein. -lherefore,,the. effect and operation of the
i

impugned notices dated 20.O\.2O23 (Annexure-P/1) and notice dated 22.02.2023

may kindly be stayed. ' :,tt tJ', :: i:-r 'i'rr i;

List the matter after 4 weeks. , : ! ,r '. ir:'.; r'r' -: r '.

Meanwhile, the effect and operation of the imirugned noticeS dated 20.0L.2023

(Annexure-P/1) and 22.02.2023 shall remain stayed till the next date of hearing.

sd/-
(Rajani Dubey)
I JudgeNirala



. lnd Synergy Limited (A Company Duly lncorporated Under The Provisions Oi The

Companies Act, 1956) Having lts Registered Otfice At Village Kotmar (Mahuapali)'
Raigarh, District - Raigarh, Chhattigarh. Through lts Authorised Signatory' Shri

Jeetendra Kumar Soni,

HIGH COURT OF CHHATTISGARH, BILASPUR

Order Sheet

--- Petitioner

Versus

Through- Secretary, Public Works Department' Mantralaya,
awa Raipur, District - Raipur Chhattisgarh'

1. Chhattisgarh Environment conservation Board Through Member secretary,
Paryawas Bhawan, North Block Sector 19, Nawa Raipur, Atal Nagar, District -

Raipur, Chhattisgarh.

2, Regional Officer, Regional Office, Chhattisgarh Environment Conservation Board,

atg /Bilaspur.

': -r
.1 Sta sgarh Through- Secretary Department of Housing and

Raipur, District - Raipur, Chhattisgarh.Envi ron ment

I I r,' f l'a'"'stdtd;bf ,clinattisgai I 'i' : t"., ,ilinl,iaol 
Enla*u",ii

r

tr

;l.:
,"State of
lp?erfiisbs
r r, i' t

Ch atti h Through- Collector, District - Raigarh/sakti' Collectoratear
- Rai garh/saKi, Ctlhattisgarh.

-- Respondents

0610312023 Mr. Ashish Mittal advocate on behalf of Mr. Ankit Singhal,

Counsel tor the petitioner.

Mr. Abhijeet Mishra, Counsel for respondents No. 1& 2'

Mr. Rahul Jha, Counsel for respondents No. 3 to 5'

lssue notice to the resPondents'

Since all respondents are already represented through their

respective counsel, therefore, issuance of notice to them stands

dispensed with.

Heard on admission.

WPC l,lo. 1117 of 2023
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Learned counsel for the petitioner submits that the pres(

petition has been preferred by the petitioner challenging the noti

[r-:.
tf*,
5.Eti
trs*i.

dated 20.01.2023 issued by the respondent Board, whereby the

petitioner company has been directed to pay Rs.1.8356 Crore as

an environmental damage. The respondent Board has again issued

notice to the petitioner on 22.02.2023 consequent upon the earlier

notice. He lurther submits that the similar matters have been dealt

ith by the Supreme Court and subsequently by this Court as well,

ere interim relief was granted in favour of the petitioner therein.

Therefore, effect and operation of the impugned ncjtices dated

20.0L.2O23 (Annexure P/1) and 22.02.2023 (Annexure Pl?) may

kindly be stayed,

List the matter after four weeks.

Meanwhile, the effect and operation of the impugned notices

20.0L.2023 (Annexure P/1) and 22.02.2023 (Annexure P/2)

sh re ain stayed till the next date of hearing.

sd/-
(Rajani Dubey)

Judge

Rv&l

J

ail

\



HIGH COURT OF CHHATTISGARH, BILASPUR

Order Sheet

WPC No.987 oI 2023

1. Jindal Steel & Power Limited, Through its Authorised Representative, Arup Pal,
S/o Late Ashwini Kumar Pal, Aged About 58 Years, Presently Posted and Working
as Executive Vice Presendent Jindal Steel and Power Ltd. DCPP Village & Post
Tamnar, Tahsil Gharghoda, District : Raigarh, Chhattisgarh

2, Arup Pal, S/o Late Ashwini Kumar Pal, Aged About 58 Years, Presently Posted
and Working as Executive Mce Presendent Jindal Steel & Power Ltd. DCPP
Village & Post Tamnar, Tahsil Gharghoda, District : Raigarh, Chhattisgarh

--- Petitioners

1. Chhattisgarh Environment Conservation Board Through its Member Secretary,
Paryavas Bhawan, North Block, Sector-19, Nava Raipur, Atal Nagar, District :

attisgarh

egional e gional Otf ice, Chhattisgarh Environment conservation Board,
Raigarh, D rgarh, Chhattisgarh

ugh Secretary, Department of Housing and
r, Chhattisgarh.

Secletary Public Works Department, Mantralaya

,. . .:',

rf Raipur, Chhattisgarh.

5. State of ihhattisgarh Through Collector, District Raigarh, Collectorate Premises,
Chhattisgarh.

-- Respondents

0L10312023 Mr. Kishore Bhaduri, senior advocate assisted by Mr,

Shashank Thakur, Counsel for the petitioners.

Mr. Swayam Tehanguria, advocate on behalf of Mr. Abhijee

Mishra, Counsel for respondents No. 1 & 2. 
]

Mr. Chandresh Shrivastava, Additional Advocate General for

the State/respondents No. 3 to 5,

Heard on admission.

Versus
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\
tir
'Hie\lssue notice to the respondents.

Since all the respondents are already represented through

their respective counsel therefore, notice issued to them stands

dispensed with.

It has been informed by the learned counsel for the

Environment Board that against the order passed by the NGT'

some of the companies have prelerred SLP before the Hon'ble

upreme Court wherein Hon'ble the Supreme Court has granted

stay and directed stay and directed the petitioners to file review

petition before the NGT,

Since the order of NGT has already been stayed and

considering all the aspects of the matter, it is directed that the effect

d operation of the impugned order dated 20.01.2023 shall remain

d till the next date of hearing.

t this case along with WPC No. 835 of 2023.

r'i4 hile, respondents shall file their return.

sd/-
(Rajani Dubey)

Judge

I

Rlct;

t

.!
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Order Sheet

. JSW lspat Special Products Limited Having lts Office At Village Naharpali, Tehsil
Kharsiya, District Raigarh, C.G. Through lts Authorized Signatory K P S Chani, Sio Late
A S Chani, Aged About 59 Years, Avp Legal, R/o Mahendrapuram Colony, Naharpali,
District : Raigarh, Chhattisgarh.

--- Petitioner

Versus

1. Chhattisgarh Environment Conservation Board Paryawas Bhawan, North Block, Sector
19, Nava Raipur Atal Nagar, District Raipur, Chhattisgarh, Through lts Member
Secretary.

2, Regional Otficer Regional Office, Chhattisgarh Environment Conservation Board,

l State of Department ol Housing And Environment, Mantralaya, Mahanadi
Bhawan, Atal Nagar, District Raipur, Chhattisgarh, Through lts Additionalr

retary.

Pu blic4. Secretary Wo Department, Mantralaya, Mahanadi Bhawna, Nava Raipur, Atal
Nagar, District: Rai r, Chhattisgarh

i I ii ; {i f
tiict aigarh, Chhattisg ain.

I

--- Respondents

03t0312023 Mr. Ashish Shrivastava, Senior Advocate with Mr. Aman Pandey,

counsel for the petitioner.

Mr. Abhijeet Mishra, counsel for the respondents No. ! and 2.

Mr. Chandresh Shrlvastava, Additional A.G. for State/respondents

No. 3 to 5.

lssue notice to the respondents.

Mr. Mishra, Advocate, accepts notice on behalf of respondents No. 1
and 2 and Mr. Shrivastava, Addl. A.G., accepts notice on behalf of the

HIGH COURT OF CHHATTISGARH. BILASPUR

WPC No. 1085 of 2023

Heard on admission.



(

respondents No. 3 to 5. Therefore, P.F. need not be paid.

List this case after four weeks.

Meanwhile, the effect and operation of the impugned order dated

.O1.2O23 (Annexure-P/1) shall remain stayed till the next date of hearing.

sd/-
(RajaniDubey)

Judge

tr

H.L. Saiu

5{

High Crufi of $hhafthgmlr

I
l

r
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HIGH COURT OF CHHATTISGARH, BILASPUR_i . - i

Order Sheet

WPC No. 572 of 2023

R.k.m Powergen Pvt. Ltd. versus chhattisgarh Environment.conservation Board

fr!
1.

07.02.2023

Deepti Jha

Mr. Kishore Bhad uri, Senior counsel. albng lvith Mr. pankaj Singlq counsel for the
Petitioner.

Mr. Trivikram Nayak, counsel for,Respondent.No.l &,2 :::..., ,::_,:,, . . I - .. ,

Mr.VikashShrivastava,P.L.foriheState. . rt.\i;.::i-:Str,:, -':. .. -,. :

Heard. ; i i:.: r rr i

lssue notice to the Respondents.

:, Mr. Nayak accepts notice on behalf of Respondent No,r. & 2 and Mr., Shrivastava
accepts not'rce on behalf of Respondent No.3 to 5. Therefore, p.F. need not be paid.

Meaninrhile, the effect and operation of impugned order dated 20.01.2023 shall
remain stayed till the next date of hearing.

Llst the matter after four weeks.

sd/-
(Rajani Dubey)
, Judge

' ""!t"!,
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HIGH COURT OF CHHATTISGARH, BILASPUR ,

Order Sheet
WPC No. 835 oI 2o23

M/s Raigarh Energy Generation Ltd. Versus chhattisgarh-Environment conservation Board,

!7-02-2023 Mr. Kishore Bhaduri, Sr. Adrrocate with Mr, Khulesh Sahu,
counsel for the petitioner. rr: ; ,r:,::i : :: i: ; ::.,

Mr. Trivikram Nayak, counsel for respondents No. 1 and 2,. :,: :

Mr. Ghanshyam patel, Dy, Govt. Advocatd for the Statb.-:r ._

Heard.

lssue notice to the respondents.

Mr. Nayak accepts notice on behalf of respondents No.1 and 2
and Mr. Ghanshyam patel accepts notice on behalf of respondents

:

Hno. 3 to 5. Therefore, pF need not be paid.

.,, rt1 has been informed by the learned counsel for the Environment
Board that against the order passed by the NGT some of the
cgm,panies have preferred SLp before the Hon,ble Supreme Court

hereir.r Hon'ble the suprefi'e court has granted stay and directed the
petitioners to file review petition before the NGT. .,

Since the order of NGT has already been stayed and considering all
the aspects of the matter, it is directed that the effect and operation of
the impugned order dated 2o-r-2o22 shalr remain stayed, tifl the next
date of hearing. ',ria 

r-ri ;i.: j:,i. i r.

List this case along wlth WpC No 672 ol 2023 on29-3,2023_... .
Meanwhile, respondents shail file their return. , :=,.; . :i : . ;

; I sd/_

(Narendra Kumar Vyas)
Judge

Raju
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Or er Sheet

WPC No, 1066 of Z02g

Bharat.Aruminium company Limited, company Registered Under The companies Act1956 Through chief Executive officer, Barco Nigar, korna, Districr : roio, cnfritt"gurn.

-- petitioner

Versus

1. chhattisgarh Environment conservation Board, paryawas Bhawna North Brock, sector19, Nava Raipur Atar Nagar, District Raipur, chhattisgarn,iniorgt'if, ir,,lJ,.nl". s""r"-tary.

2. Regional Officer, Regional Office,
Raigarh, Chhattisgarh.

Chhattisgarh Environment Conservation Board,

aip
h, Department Of Housing And Environment, Mantralaya, Mahanadi
ur, Atal Nagar, District Raipur, Chhattisgarh,through its ROditional

sgar

; | .., r. .4._ Secretarv, pub
i ,,1 , 1;1 .i: it'tigdr., Distiict

Department, Mantralaya Mahanadi Bhawan, Nava Raipur Atal
hhattisgarh

o

,c
5. Collector, District Ko a, Chhattisgarh.

tf
t I

I -- Respondents

03103t2023 vastava, Senior Advocate with Mr. Aman pandey,
er,

Mr. Abhijeet Mishra, counsel for the respondents No. 1 and 2.

Mr. Chandresh shrivastava, Additionar A.G. for state/respondents
No. 3 to 5.

Heard on admission.

lssue notice to the respondents.

Mr. Mishra, Advocate, accepts notice on behalf of respondents No. 1
and 2 and Mr. Shrivastava, Addl. A.G., accepts notice on behalf of the
respondents No. 3 to 5. Therefore, p.F. need not be paid.

Mr. Ashish Shri
counsel for the petition



(
Etir,

ffiList this case after four weeks'

Meanwhile, the effect and operation of the impugned orders dated

2O.O7.2O23 (Annexure-P/1) and 22.02.2023 (Annexure-P/2) shall remain

d till the next date of hearing.

sdl
(RajaniDubeY)

Judge

H.L. sahu

Hlgh Cnu* uf $hhattkgarli
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u.'r. qqt{tq ,ffte{ur co-gd,

cqfdm rfi, {PI ef-6, tqri-rg
;Er ilqgi oTdd;rrr, vuyt @.r.)

frsq News report published in the news paper named lndian Express, Daily News paper

dated :4th February 2022, Kolkata Late City Edition titled,,Non compliance of EC

Conditions by Kulda Coal Mine, Odisha & Tamnar Thermal plant, Chhattisgarh. ,, d
#q tr
01. uffiflrld {rRFT. 3{titrfl G qqtq-ruT qiTdq, q-flq-fi qiFI, l-dl trqg{ 3i--d rrn,
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oz {s orql.iq o q* ncls zrsg frcioor.oz,zoze

srtrn frEqi,rrfd tq t fr -*+*-ffit fi{-rd, frturd tq, r{ A-A sm d.c.

mq na / zozz "Non compliance of EC conditions by Kulda Coal Mine, odisha & Tamnar

Thermat ptant, chhattisgarh." il qrR-o skrt fu{ro fi.l1.?oza d qRqTil{ it Wq ghq r6tcq si
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*i"Ti,- wt-<EsRt

e)*q qffi
Efrsrrc qqhiur ri{Hq risd,

* nwra (s.iT.)
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Email - roraigarh. c6cb@gmail.com



Action P n for tra nsoortion of coal from colli ries to oroiect oroponentrs

5.No
lndustry Name and Address

01

02

oT

04

05

05

o7

08

M/s Jindal Power [imited, Village-Tamnar, Tehsil-Tamnar,

District - Raigarh

M/s D.B. Power I imited, Village-Badadarha, Post-Kanwali,

Tehsil - Dhabhra, District - Sakti

Status

Action plan is yet to be submitted

Having own railway siding.

09

M/s lnd Synergy Limited, Village-Mahuapali, Siyarpali,

Tehsil-Raigarh, 0istrict - RaiBarh

M/s iindal Steel and Power Limited, (Dongamahua Captive

Power Plant), Village- Dongamahua, Tehsil-Tamnar,

District - Raigarh

M/s JSW lspat Special Products Limited, Village-Naharpali,

Tehsil-Kharsiya, District - Raitarh

M/s R.K.M. Powergen Private Limited, village-Uchhapinda,

Tehsil-Dhabhra, District - Sakti

M/s Adani Power l-imites (Formerly known Raigarh Energy

Generation Limired) Village-Bade Bhandar, Tehsil-Pusor,

District - Raigarh

M/s 5.K.S. Power Generation (Chhanisgarh) Limited,

Village-Binjhkot and Darramuda, Tehsil-Kharsiya, District -
Raigarh

M/s tharat Aluminium Company Limited, Balco Nagar,

Korba, District - Korba

Having own railway siding.

Construction of railway siding is to

be completed by December 2024.

Construction of railway siding is to

be completed by 3OlO9l2O24.

Having own ra ilway siding.

k

Action plan is yet to be submitted.

site by convevor belt and rail

Having own railway siding.

Having own railway siding.
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